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5T e Registrar
Guwahati Beoch. on’ble CAT, Guwahati Bench
arardY sATANE Guwahati-781001
No:-F4-1/1990-91 B dtd. at Jorhat the 30-05-07

Sub:- Appeal preferred by Jadav Chandra Bezbarua, ex-SPM-ONGC Colony SO.

Ref:- OA No. 87/2006.

A photocopy of Appellate Order received vide CO’s letter no.VIG / 2-2(R)
\OL‘\\Q /91 dated 19-06-2006 is forwarded herewith for favour of kind disposal.
Enclo. As above.
[\

: agar Division, Jorhat-785001
¢ Copy forwarded to:-

M The Assistant Director (Vig)Olo the Postmaster General, Dibrugarh
% s Region, Dibrugarh-1 for kind in ion w.r.t.RO’s letter no.Vig / 2-2(R) / 91-Pt-II dtd.
vy 4 '

& 18-5-2007.

/

Supdt of Post Offices
Sivasagar Division, Jorhat-785001
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OFFICE OF THE POSTMASTER GENERAL

fesre &, feqre - 786 001

DIBRUGARH REGION, DIBRUGARH - 786 001

Memo No: VIG/2-2(R)/91 Dibrugarh the June {4 . 2005

In the light of order dated 06.04.2006 passed by Hon'ble CAT, Guw ihat |
the appeal dated 15.02.2005 prefemred by Sr Jadav Ch. Bezbaruah, applic int ¢t
CAT case No. 87/2006 could not be considered for the following reasons.

No appeal shall lie in terms of Rule 22 of CCS(CCA) Rules, 1965 anth@
order was made by the President.

Ser—
(A. Ghosh Dastic «ar)
Chief Postmaster Ge: ieral
# Assam Circle
Guwahati - 781 Q( 1
Copy to:-

I. The Registrar, Hon'ble CAT Guwahaii Bench, Guwahati -5 - fo-
information. This is in reference to order dated 06.04.2006 issue 3 by
Hon'ble CAT, Guwahatiin OA No. 87/2006. -

/’2. Shri Jadav Ch. Bezbaruah, Retired SPM, ONGC Colony SO, PO & )ist -
Sivasagar.

3. Shri §. D. Purkayastha, Supdt. of Post Offices, Sivasagar Division, Jomat -
for information. A copy of this memo addressed to S Jadav Ch.
Bezbaruah is enclosed herewith for making defivery under clear re::eipt
and a copy of receipt in original be submitted to this office for record

4. Office copy/Spare copy.
\,\/L\ ix 7 ‘::&é
o~ L/m Ve |\

hief Postmaster General
Assam Circle
Guwahati - 781 OQ'*
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

--------

87 of 2006
DA NO: crtiiinttinicecessececsrrarracncessssecrsseanssnsrsanssnsnsassessnnsnnnsnssnsens

06;04 2006
DATE OF DECISION ....ccvvvvieveiinrernnennas

Sri J.C. Bezboruah _
................................................................................ Applicant/s

NedecReleast, Ms. J. Huda, Ms. [ Deka & Mr. R.S. Thakur
................................................................................... Advocate for the
applicant/s.

| pmesssesssiesasecesusstseresesyanerbesunRSTrETATanT Rty oatr At e atnaease v aneneerE Respondent/s

.................................................................................. Advocate for the
respondents

CORAM

- THE HON’BLE SHRI K.V. SACHIDANANDAN, VICE CHAIRMAN.

THE HON'BLE

1.  Whether reporters of local newspapers : Yés/No
may be allowed to see the Judgment? _

2.  Whether to be referred to the Reporter or not ? )é/No

3.  Whether to be forwarded for including in the Digest :
Being complied at Jodhpur Bench ? , '%s}No

4.  Whether their Lordships wish to see the fair copy '
of the Judgment ? Y£s/No

Vice-Chairman



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 87 of 2006
Date of Order : This the 6th day of April 2006
- The Hon'ble SriK.V. Sachidamﬁdan, 'Vice-Chairman.
Sri Jadav Ch. Bezbaruah, |
Son of Late G. Bezbaruah,

Resident of Amolapatty, Sibsagar,
P.S. & District ~ Sibsagar, Assam.

. . . Applicant
By Advocates MESSEGSEHGNNEMs. J. Huda, Ms. 1. Deka and Mr.
R.S. Thakur. |
- -Versus -

1. Union of India
Represented by the Secretary to the
- Government of India,
Ministry of Communication and L.T.,
.New Delhi - 110 001.

2.  The Director General
Department of Post Offices
New Delhi.

3.  The Desk Officer (Vigilance Petition)
Department of Posts,
Ministry of Communications and L.T.,
Government of India,
Dak Bhawan, Sansad Marg,
New Delhi - 110 001.

4, The Chief Postmaster General
Assam Circle, Meghdoot Bhawan
Guwahati.

5. The Post Master General
Office of the Post Master General
Upper Assam Region, Dibrugarh
P.O., P.S. and District ~ Dibrugarh, Assam

6. The Post Master

Sibsagar Division Head Office
Sibsagar.

[~



7.  The Superintendent
Office of the Superintendent of Post Office,
Sibsagar Division, Sibsagar.
. .. Respondents.
By Adwocate Mr. G. Baishya, Sr. C.G.S.C.

s * o0

ORDER (ORAL}
K.V. SACHIDANANDAN (V.C.)

The applicant while working as Sub Post Master,

O.N.G.C. Colony Branch, Sibsagar disciplinary proceeding was

initiated against him for criminal misappropriation and he was put

under suspension. While the departmental inquiry was in progress,

the applicant attained the age of superannuation and suspension

of the applicant was revoked on 19.02.1993 and he was permitted

to retire from service. Thereafter, charge sheet was issued to the

applicant and finally the Disciplinary Authority passed order dated

05.11.2003 against which the applicant filed an appeal dated

15.02.2005, annexure — IX. Amongst other grievances one of the

grievance is that the appeal has not been disposed as yet. Aggrieved

by the said inaction, the applicant has filed this application seeking
the following reliefs: -

“t is, therefore, prayed that Your Lordship would

be pleased to admit this application, issued a

notice upon the respondents to show cause as to

why the impugned Order No. 9-39/93-VP dated

05-11-2003 issued under the signature of the

Desk Officer (Vigilance Petition), Department and

I.T., Government of India {Annexure - VII} should

not be set aside and upon causefcauses being

shown and after hearing the parties be pleased to

set aside and quashed the impugned Order dated
05.11.2003 {Annexure - VI) and/or pass such

\/



3

further or other orderforders as Your Lordships
may deem fit and proper.”

2. I have heard Ms. J. Huda, learned counsel for the

applicant and Mr. G. Baishya, learned Sr. C.G.S.C. for the

respondents.

3. When the matter came up for hearing, learned counsel
for the applicant submits that she will be satisfied if a direction is
given to the Respondent No. 4 to consider and dispose of the above
appeal if not already considered and disposed of with speaking
order. Mr. G. Baishya, learned Sr. C.G.S.C. for the respondents
submits that this will suffice the ends of justice and he has no

objection.

4. This Court also is of the view that the applicant shall
aéproach wheﬁ the remedy is exhausted at the administrative level
in the appeal to be disposed of. In the circumstances, this Court
directs the Respondent No. 4 or any other competent authority
authorized by him who act as Appellate Authority to consider and
dispose of the appeal dated 15.02.2005 as per rules within & period
of two months from the déte of receipt of this order. It is also made |

clear that personal hearing to the applicant may be granted if he so

desires.

The O.A. is disposed of as above. In the circumstances

no order as to costs. @
—

{ K.V. SACHIDANANDAN )
‘ VICE CHAIRMAN
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CONTRAL ADMINISTRAT TVE TRIDUNAL : L\
*g‘\ GUWAHATT BENCH: |

R GINAL AFPLEGATION NO, _,,__@ lﬁ)&

1y a) Name of the applicat ¢- 3. C. Da—Q_B\Do’TNl’/\

b} Respondants 2= Union of India & Ors
c) No, of applicant(S) =

2« Is the application 1s the proper formi= Yas/h

3, Whether namne & uesrlrtLon an4 aJlr ss of the all papers been
fyrnished in cause Title - Yzs/ }

4, Has the application bzen dully signed and yarified - Yas é/Nﬁi

5, Have the Copies duly signed é vas / N

6. Have sufficiant number of copies of the application been filed:nYagﬁkff
re

7, Whether 31l the annexure parties ar: . impleaded sYas/ V.
g, ¥hether Znglish translation of ducuments in the Languags * Yes[§2<‘

9, Is the application is in time &= vas/N23

1, Has the Vak alatnama/Memo of appearancr/%uthorisatl an is filed:=Yesiko

11, Is the application by 150/ DY For Rs: 5'./=%652'%}}L

12, Has the application 1s maitanable 3= 2;i4N6. 7

13, Has the Inpugn"d order original duly tosted been £ilsd 3 Ygfékx//

14, Has the ligible copies of the annexures dully attested filed ~Yiaawf

15, Has the Index of ducuments been f£iled all availablei- ves/ M.

16, Has the required number of envoloped pearing full addrass of the
respondants peen filedi= Yes/

17, Has-the deeclaration 3s reqiirad by item 37 of the forms- YaiﬂNﬁf

18, Whether the rolief sought far ariees out of £he single ¢~ Yes{/NGT

19, dhether the 1n terim rolief is praye 2, for $- Yas/

In ease of condomation of dolay is ¥iled s it supported :mYeflﬁkﬁ

21, “hether this Cass ean be heard by S&ngLe—Qanch/J1v151\n Dench s

»
o

92, Any other point i~
23, Result of the Serutiny with fnitial of the Serutiny clerk the

application is in ordeT:i- A ~ aé:}vl
YW © -
tﬂNL_C&%ﬂK},CL&MA\ ot b

§\“‘” - ﬂ«/% §6 4 B

SECTION uFPLéERSJ) ' DEFUTY REGLSTRAR
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/}(172 7 JUM 2000  obrarTMENT OF POSTS : INDIA

Guwabati Bench. STIed
gTZW mqqﬁgoFFlC OF THE POSTMASTER GENERAL
fAIETe’ *
)

s ¥, fesre - 786 001

DIBRUGARH REGION, DIBRUGARH - 786 001

Memo No: VIG/2-2(R)/91 Dibrugarh the June 19, 2006

In the light of order dated 06.04.2006 passed by Hon'ble CAT, Guwahati,
the appeal dated 15.02.2005 preferred by Sri Jadav Ch. Bezbaruah, applicant of
CAT case No. 87/2006 could not be considered for the following reasons.

No appeal shall lie in terms of Rule 22 of CCS(CCA) Rules, 1965 as ’rhe
order was mode by ’rhe President.

e
{A. Ghosh Dastidar)
Chief Postmaster General
Assam Circle
Guwahati - 781 001
Copy to:- ‘

\/f . The Regisirar, Hon'ble CAT Guwahati Be-nch,I Guwahati -5 - for

information. This is in reference to order dated 06.04.2006 issued by
Hon'ble CAT, Guwahatiin OA No. 87/2006.

2. Shri Jadav Ch. Bezborudh, Refired SPM, ONGC Colony SO, PO & Dist —
Sivasagar.

3. Shri §. D. Purkayastha, Supdt. of Post Offices, Sivasagar Division, Jorhat —
for information. A copy of this memo addressed to S Jadav Ch.
Bezbaruah is enclosed herewith for making delivery under clear receipt
and a copy of receipt in original be submittéd to this office for record.

N\

4. Office copy/Spare copy. . Z

V 1 « hief Postmaster General
AR [‘)7° | ‘ \

Assam Circle

\ Guwahati - 781 001
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GUWAHATT..

(An applieation*under Section 19 of the Administrative

Tribunal Act 1985

oA €3 [0k

 8ri Jadab'Chendra Bezbaruah.A ............... Petitioner.
~ Versus - N |
Union of Indla & Others. = ReSpehdents.
INDEX
1. Application
2. Annexﬁte—lr | Suspen81on Order ';}’l\
3. AnneXure—II‘ o Memorandum dated 19- 02- 1993
4. -Anpexure—III o Offlce Momo dated 22- 04- 1993
5. AnﬁeXure—III—A vRepresentatlon dtd 12 05 1993
6. "Anhexure—IV o Representatlon _ _'
7. Anhexure—v Notice dated 11-04- 2002 _
8. ,Annexure—V—A | ‘Reply comment dtd 28 04 2003
| 9. Ahnexure-VI Forwardlng letter
10.  Annexure-VII Order dated 05-11-2003
i Avmeryye - VT Bydex dated E-61- 2605
12 ffun'n'{wu\ri _T}' Appeal Joded 1S 01 - 20’05’

. Filed by :-

Advocate.



IN.THE GENERAL ADMINISTRATIVE TRIPURA, GUWAHATI BRANCH,
GUWAHATT .
“(An appliéatién under Section 19 of the Administrative

Tribunal Act 1985)

Original Application NO. ‘/2006.

Sri Jadav Ch. Bezbaruah

............ Applicant

Union of India & Others.

T Respondents

- LIST OF DATES / SYNOPSIS

09-04-1990- Ppplicant who 'wés. posted as Sub Post
Master, ONGC Cdlony Branch, Sibsagar was
placed under suspension pending initiation

E of disciplinary‘proceeding.
04-07-1991~ Memorandum~ of charges 1issued by the
o Superintendént of Post Offices, Sibsagar
Division. The" applicant submitted his
written statement of defence denying the
charges leveled against him.

Departmental Enquiry initiated against the

applicant wherein the applicant
o _participéted.I-
19-02-1993~ 'While the Departmental enquiry was in

 progress the ‘applicant attained the age of

o



.

22-04-1993-

23-06-1993—-

20-06-1993—"

. - - e e -

superannuation on 28-02-1993. Accordingly
vide memo dated 19-02-1993 the suspension
of the applicant éﬁg revoked and he was
allowed to resume duties on 27-02-1993 and
retired from service on 28-02-1993.

Superintendent of Post,Offices, Sibsagar
Division vide memo dated 22-04-1993
communicated the enquiry report to the

applicant and asked him to file comments,

~if any, before the disciplinary authority.

12-05-1993~

Applicant submitted a  representation

before the Superintendent of Post Offices, -

Sibsagar Division but, till today no final
order has been passed as a result of which
the appellant is deprived of the regular

pension and other  post retirement

- benefits.

Provisional Pension @ Rs.800/- per month
sanctioned for alperiod of six months. The
same is still being paid after sanction by
the competent authority.

The Court of JudiCial_ Magistrate (1%

Class) Sibsagar by Judgment dated 20"06",'

2001 acguitted - the applicant in the
Original Case being G.R. Case No0.4897/1990

under Section 409 of Indiéh Penal code.

- Thereafter, the applicant submitted wvarious.

representations before the authority for finalization of

the departmental enquiry and for regularization of the

pension and payment of his post retirement benefits.



\

11-04-2003-

28-04-2003~

30-06-2003-

01-08-2003-

£ 05-11-2003-

24-02-2004-

(7-1- 07

ﬁppplicant through his advocates served a

notice to the Superintendent of Post
Offices, Sibsagar Division requesting him
té"clear the outstanding dueé of the
applicant. :

The Superintendent of Post Offices,

vSibségar Division replies to tﬁe'notice of

the applicants,Couhsel.

Applicant apptoached the Hon’ble Central

: AdministratiVe Tribunal Guwahéti_ against

the non payment of pensionary and other

post retirement benefits .and . non

- regularization of his pension.

Original Application No.138/2003 filed by

the applicant admitted by the Hon’ble

Central Administrative Tribunal. . -

During  the pendency of - the  O.A.
No.138/2003 Respondent No.3 vide order

No.9-39/93-VP dated 05-11-2003 imposed the

penalty of withholding of entire monthlyA

pension —on a permanent basis along wiﬁh
withholding éf entire gratuity amount of
Rs.29,040/- payable to the applicant;
Original Application No.l38/2003 withdrawn
by the applicant.

- /GM/OW ol e oA /Vo-é%%o&/‘




IN.THE GENERAL ADMT
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Central Acw . ...c 7 -bumdl .
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T} wuTRelE
Lowetoil Bench

7 GUWAHATI BRANCH,

.GUWAHATT.

(An application under'Section 19 of the Administrative

Tribunal Act 1985)

Original Application NO.. /2004

Sri -Jadav Ch. Bezbaruah
SQn of Late K. Bezbaruah,
. Resident of Amolapatty, Sibasagar;

P.8. & District Sibasagar, Assam.

e ApPlicant

. = Versus -

1. Union of India
Represﬁented by the Secretary
to the Government of India,
- Miniqtry'-of‘ Communicatioﬁ :and
I.T., New Delhi - 110001,

2. The Director General
Department of Post . Offices,
New Delhi. "

3. The Desk Officer (Vigilance

.

Petition), Department of Posts

Ministry of Communiéations  &
I.T., Government of India,
Dak Bhawan, Sansad Marg,

New Delhi-110001.



4. The Chief Postmaster General
Assam Circle, Meghdoot Bhawan

Guwahati.

5. The Post Master Gerieral
Office of the Post Master
General, Upper Assam Regidn,

. - _ : _ - Dibrugarh P.0., - P.S. and
E%q&@Vﬁequvumh o ’ ' |

- District Dibrugharh, Assam.

6. The Post Master
- Sibasagar Division Head Office

Sibasagar.
~— -

‘The Superintendent
'bffice of the Superintendent
-of the Post Office, Sibasagar

~;  Division, Sibasagar.

RN Respondents.

1. PARTICULARs OF THE ORDER AGAINST WHICH THE
' APPLICANTION IS MADE :- ' ‘

7

i) " This. application is made against bthe
non-disposal of the appeal dated 15-05-2005 filed by the
applicént against the Order No.9-39/93-VP  dated
05-11-2003 issued under the signature of the Desk Officer
(Vigilance Petition), Department of Post;\ Ministry of
Communications & I.T., Government of India, imposing the
penalty of 'withholding- of 4ehtire nwnthly pensiog
adm1881ble to the appllcant on a permanent basis along

with w1thhold1ng cof entire gratulty amount -of Rs.29,040/-
'fpdyable to the appllcant



N AOG T AP

2. JURISDICTION : -

The appllcant declares that the cause. of actlon

of thlS application is within the JUrlsdlctlon of this

Hon ble Tribunal.

3. LIMITATION :-

The appllcant further decléres that the
appllcatlon. is- w1th1n the limitation prescribed under

Sectlon 21 of the Administrative Tribunal Act. 1985.

4. FACTS OF THE CASE :-

i) That your humble applicant 1is a citizen of

India and is a permanent resident of Sibasagar in the

~district of Sibasagar, Assam and, as such, he is entitled

to the fights and privileges 'as_bguaranteed .under the

’Constitution of India and the laws framed thereunder.

ii) That while vyour applicant was posted as Sub
Post Master, O.N.G.C. . Colony Branch, Sibaségar, a
Disciplinary Proceeding on the charge of .Cr}minal
Mis-Appropriation was initiated against him and he waé

placed under suspension with immediate‘effeet’Vide'office

Memo No.B2/J.C. :Bezbaruah dated 09-04-1990 issued by the

Superlntendent of Post Office, Sibasagar .Division,

Jorhat.

A copy of the said Suspension

‘Order is annexed herewith and

marked .as  Annexure-I

iii) ‘That ydur appllcant ' begs to state that

thereafter the Superlntendent of Post Offlces, Sibasagar
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A

Division, Jorhat, vide his office letter No.E4-1/90-91
dated 04-07-1991 issued a MEmorandum of Charges framed
agalnst the applicant and directed the applicant to
submlt a written statement of the defence. Accordingly,
your appllcant submitted the written statement of defence

before the authority denying all the allegatlon leveled

against him.

iv) That the applicant begs to state  that
thereafter a departmental~enquiry was initiated against

hlm and he participated in the said enquiry in defence of

| the charges leveled against him.

v) ~ That your applicant begs to state that.while

- the departmental enquiry was in progress vide Memo NO.

B2/J.C. Bezbaruah dated 19-02-1993 the Office .of the

Superintendent of Post Office, 'Sibasagar Division,

Jorhat revoked the suspension order of the applicant as

the appllcant had attained the age of Superannuatlon.

Accordlngly on 27-02- 1993, the applicant was. allowed to -

.resume hls duties and on the next day i.e. on 28— 02 -1993

he was retlred from the serv1ce as he attalned the age. of
superannuatlon and he was released from the service.
A copy of the said memo

dated 19-02-1993 is annexed

herewith and marked as
Anne2ure—II. - - .
Cvi) : That your applicantv begs to state that ‘the

Superintendent fofi_Eost Offices, Slbasagar Division

Sibasagar vide its office Memo No.F-4-1/90-91 dated



‘y{vﬂovLOQ) zoq /\WD% ,

22-04-1993 communicated. to tﬁe enquiry - report vyour

applicant and also ~asked the applicant to file |

vrepresentation if any, before the disciplinary authority.

Accordingly on 12-05-1993" your applicant submitted a

~representation. before the Superintendent of Pdst-Offices,

Sibésagar DiviSion, Jorhat but, the authérity did not pay

- heed to sald the representation and till date the

authorlty has failed ' to complete the Departmental

Proceeding.

Copies‘ éf the said VOffice
Memo dated 22404—1993 - and
| thevﬁ\ representati@h dated
12-05-1993 . are " annexed

“herewith and  marked as

Anhexures—III,_III—A respect-
tivély.

vii) 'Thaf your applicant begs to state that as your
applicant attained the age of shperannuation during;the
lpendency_of disciplinary proéeedings,"he was retired from
service -on  28-02-1993. Thereafter as  per draft
calculatlon, Provisional Pen81on @ Rs. 800/ per month had

.. T S LT TR L e .

been sanctloned to the appllcant vide the Offlce Memo No.
N e

Cz/J. C. Bezbaruah dated " 23-06-1993 for a perlod of 6

{six) month upto 31-08-1993.

viii) That vyour applicant begs to state that

thereafter on several occasion the applicaﬁt made inquiry
- about the finaliZation' of Departmental Proceeding and
also fequested- the 'autho:ity to pay the pensionary

benefit and to regularize the pension  of the_applicant
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but the authority declined to take any steps on the plea
that the  Criminal cése which was initiated against the
applicant being G.R. No.489/1990 under Section 409 of the
Indian Penal Code is yet to be disposéd’by the Court.

ix) That vyour applicant' begs to state that in

the meantime the learned Court of Judicial Magistrate,

(1°¢ Class), Sibasagar, by its Judgment dated 20-06;2001

acquitted the applicant of the Criminal Charge oﬁ the

ground that the prosecution has failed to establish the
case beyond reasonable doubt. On being acquitted by the

learned Court below, your applicant again submitted a

representation before the Post Master General, Upper
Assam Region, at Dibrugaih on 07-02-2002 praying for
immediate action on the part of the authority to pay the

grétuity, leave encashment, group insurance and also

regularizes4th¢ Pension at up-to-date Scale and/or all’
other post retirement benefits to which your applicant is

entitled, but surprisingly this time also the authority
did not respond to the representation submitted by your

applicant and accordingly no retirement benefits has been

paid to your applicant which is due since his retirement

i.e. 28-02-1993.

A copy of the representationb
‘is annexed herewith and

marked as Annexure=-I1V.

x) That your applicant begs to state that as the
authority did not respond to the representation filed by

* the applicant, your applicant sent a. reminder to the

authority, but without any result. Ultimately on

\
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11-04-2003 the' applicant finding no way. out approached

his Counsel and handed over the relevant. documents to

him. The Counsel after going througha the documents
immediately sent Notice by registered post ~ to the

Superintendent of Post Offices, Sibasagar Division

requesting him to clear the outstanding dues to the

aéplicant, Tﬁe Superintendent of Post Offices, Sibasagar

'Division on receipt of the said Notice vide his official

'»letter No.C2/J.C. Bezbaruah> dated at Jorhat the

28-04-3003 sent a reply to thev'said'_notice dated

11-04-2003 which Was_receivedrby the Counsel at Guwahati
on 01-05-2003. | |

A copy of the Notice dated
11-04-2003 and réply_coﬁment
‘dated 28-04-2003 is annexed

herewith - and marked - as

Annexures—V&V—A réspedtiVély.
X1i) That your applicant  'begs to. state that
Superintendent of Post Offices, Sibasagar Division in his
reply to - paragraph 3 of the Notice has admitted that the
Inqu1ry Report along w1th Original file of the case has
been sent to Circle Office, Guwahati on 23-06-1993 for

finalization of disciplinary action but till "date no

‘action has yet bpen take by the authority.

xii) That your apblicant begsbto sfaﬁé_thaﬁ it will
not be out of contexﬁ to mention herein that earlier your
appiicant filed a representation beforé " the
Superihtendent of Post Officés, Sibasagar. Division for

regularization of his ‘pension and to extend the

~
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provisional pension. The Superintendentvof Post,offioes,.
Sibasagsr Division forwarded the said ;epresenﬁation
along with a forwarding letter No.CZ/J.C. Bezbaruah dated
at Jofhst‘rthe 06-10-1993 to the Director of Accounts
{Postal)  Pension Seotion,'KOlkata,iwhe:einvin the,K said
fOrwarding letter it has ,also been ‘mentioned that the
pension casefof the applicént could not'be'forwardedrto

Audit Office in time in absence of the Service Book which

was been sent to Clrole Office.

A copy of the said letter is
annexed herewith and maﬁked

as Annexure-VI.

Soxiil) ‘That your applicant begs to. state' that

since his case for regular pension and post retirement

.benefits.s were not considered - by the 'Respondent
authorities, he filed an application before the Hon’ble

- Central Administrative Tribunal Guwahatl praylng for

regularlzatlon of his monthly pen51on and payment of his

post. retlrement beneflts The said application was -

'registered and numbered as D.A. 138/2003.

Xiv) - That vyour appllcant begs® to state that the

'Hon’ble Trlbunal by order dated 01-08-2003 was pleased to

admit the sald Orlglnal Application No.138/2003 filed by
the applicant and notices were issued, upon the respondent

-authorities to show cause as to why the relief prayed for

“should not be granted.

XV '~ That your applicant begs to state that during
the” pendency of the Original ApplicatiOn NO. 138/2003,

L]
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.tHe Desk officer (vigilance pension) Department of post,

Ministry of Communist by an Office Order No.9—39/93¥VP

datéd 05-11-2003 imposed‘thé penalty of withholding of-

- the_entire monthly pension admissible to_the applicant

and also withholding of the entire gratuity amount of

Rs.29,040/- payable to the applicant.

A copy of the Séid; Order
sdated 05-11-2003 1is annexed
herewith  and marked  as

Annexure-VTI._

xvi) /° That your applicant begs = to state that

- thereafter, on 25tk February, 2004 ‘he Withdraw'-the

Original Application No.l38/2003'filed by him‘beforelthis

_Hon'ble Tribunal.

xvii)  That vyour applicant - begs to- state.'that» being
'éggrieyed by the order‘datedf05~ll~20031passed'by'the

Desk iOfficer (vigilande‘  petition), Ministry' of

Communication and I.T., he filed an'appl;cation before

the Hén'blé' Central ,Administrative Tribunal, AGuwahati

Bénch, challenging the .said order dated 05-11-2003. The
said application was registered‘énd numbered as O.A.No.47

of 2004.

’ﬁxviii) That your applicant begs to state that th%/

Hon’ble Central Administrative Tribunal Guwahati Bench,
by order dated 17-01-2005 was pleased to dispoSe of the

said original application  with an observation that the

- ap@liCant‘ may‘ file ;an appeél before the appellate

authority as provided in the service rule.
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A copy of the said order
dated 17-01-2005 in O.A.
No.47/04 is annexed herewith

and marked as ANNEXURE-VIII.

XIX) That your applicant begs to state that as per
the direction of the Hon’ble Central Administrative,
Tribunal by ordéf dated 17-01-2005 in ‘O.A. No.47/2004,
the applicant fileé an appeal before the Chief\ Post
Master General, #Assam Circle, the appellate authority on
15-02-2005.

A copy of the said appeal
dated 15-02-2005 1is annexed
herewith and marked as

ANNEXURE-IX.

Xx) " That your applicant begs to state that the
appellate authority has till date ndt disposed of the
said appeal filed by the applicant as a result of which
the'applicant is facing gréat ﬁardship énd uncertainty.
As such, this application is being filed for redressal of

his grievances‘on the following grounds-

5. éROUNDS FOR RELIEF WITH LEGAL PROVISIONS :-

i) For "that, the action of the‘ Respondent
Authority 1in passing the imbugned Order dated
OSril—ZOOB and withholding the entire monthly
pension to the applicant éiong with withholding

 of "entire gratuity amount is most arbitrary,

unfair, capricious and highly excessive and
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iv)
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‘violation of the Equality Clause under Articles

‘14 & 16 of the Constitution of India.

For‘that, the‘impugnad_Order dated 05-11-2003

_has been passed most mechanically on the basis

of irrelevant and extraneous consideration.
There has been total non application?of mind to
the - relevant factors. The. impugned penalty of

withholding the gratuity amount is more than

‘the total loss the respondent authority has

suffer and on that count alone, the said action

0of the authority is disproportionate, excessive

and arbifrary‘and hence liable to be set aside

and'quashed.

For that, the impugned Order dated 05-11-2003

-Clearly reflects non application of mind

inaSﬁuch as the authority without any basis on

total irrelevant and extraneous consideration

' has ordered for withholding the entire monthly

pension on permanént basis and such action is
totélly' outrageous and in defines of logic.
Moreover, the said action 1is ftotally not
consumerate with the alleged misconduct and is
éockiﬁq to judicial consciencei and “hence,

warrants. the Tribunals interference.

For. that, the impugned Order dated 05-11-2003

has adverse civil consequence .as the applicants

_status will be reduce to a penury.inasmuch aé

impugned Qrders‘ spéaks of withholding the

entire monthly pensibh and entire gratuity

L
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6.

DETAILS OF REMEDY EXHAUSTED :-

12

amount on a permanent ‘basis. Moreover, the

impugned Order is in gross violation of the

précedure laid down in law and in violation of
[

the ‘principles of natural Jjustice and fair

play.

For that, the impugned Order dated 05-11-2003"
imposing harsh and punitive measures in ‘the
form of loss of pension and gratuity has been
passed on ﬁhe whims and caprice of the
respondent authoritys inésmuch as the
comparative hardship to be faced by the
appiicant on account of such punitive measures
has been totally ignored and the said action is

devoid of any reasons.

For that, the impugneq Order dated 05-11—2003
is hit by the ~.doctri’ne of proportionality
inasmuch as the penalty imposed is harsh
excessive and totally unheard:" of  in service
jurisprudence and on that count alone the said

actibn is liable to be set aside and quashed.

For that, in any view of the matter the
impugned = Order dated 05-11-2003 is  not
sustainable in 1law  and as such the same is

liable to be»set aside and quashed.

'

There is no other remedy except filing this

dpplication before this Hon’ble Tribunal.
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7ﬂ MATTBR NOT PENDING IN ANY OTHER COURT/TRIBUNAL :-
' o That the appllcant declare that he has not that

he has not flled any- other appllcatlon before any Court/

Trlbunal S .

8. RELIEF PRAYED FOR :-

": 3t o It is, therefore, prayed that_ Your
| Lordship would. be pleased. to admit
thls appllcatlon, 1ssued a notlce upon j
the respondents to show ‘cause as to
twhy. the 1mpugned Order No S- 39/93—VP
dated o05-llf2003_ 1ssued under. the .

- signature of  the Desk ~ Officery

L

(Vigilance . Petition), Department and
I.T., ;Governmeﬁt of India (Annexure-
VII)' should not be set a81de and upon

cause/causes belng» shown - and' after

\

sy anp o

hearing-the parties be~pleased'to set
aside'and-quashed the impugned Order
 dated 05-11-2003 (Annexure-VII) and/or
pass such’ further or othe; \order/ g
orders ‘as Your Lordships may deem fit l
'and;prope;. , : -t ' R
'And for this.aot"of/kindness, the applicant as in duty o

bound shall ever pray.

9. INTERIM ORDER. IF ANY PRAYED FOR :-

B
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Pending disposal = of _the  Origfnal'

Applidatién, Your - Lordships may be*

furthér  pleased to  direct .

Respondent . Authorities . to pay

the
the

‘provisional_ pension to the- applicant

which he has been receiving since

23-06-1993.

10 PARTICULARS OF THE POSTAL ORDER ‘-
Postal Order No. :-

Date -of issue e
__Issued from :— G.P.0O. Guwahati.

Payable at Guwahati

'11. DETAILS OF INDEX :-

~

" An index showing the particulars of
‘documents is enclosed. R
12. LIST §F ENCLOSURES -
| . BAs Sﬁéte in the Index.
AnnexureQI Suspen81on Order
Annexﬁ;ewll Memorandum dated 19-02-1993
,Annéxure—iII Office Memo_dated-22—0$f1993
Annexure-III-A RepreseﬁtatidnAdated 12;05_1993
Annexure;IV -Representation v
. Annexufe-V Notice dated 11-04-2002

Annexurée-V-A Reply Comment dated 28-04-2003
Forwardlng letter

Order dated 05-11-2003

Annexure-VI

Annexure-VII

the
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B I, sri Jadav | Chanc_i{:a _Be'zbarﬁah '» é'on of“fL'ate. &
Beibaruaﬁ; , age:jcfl -about?/'ye’af;s-'% resmlent of Amolapatty,-'
'Slbasagar, P' S. & Dlstrlct Slbasagar, Assam, do; 'here_by
verify . and declare that ‘the statements made\? in’ this

| laforego.qu paragraphs are true to _my-k'no{'v"l_eagef and‘
: belief. | - o

S . ‘
- i E

‘;”And I s:Lgn this verlflcatlon on thlS the §H~x day'
2004 at Guwahatl. '

'. . R | gadow@ez@am

e SIGNATURE

B
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Annexure-I

STANDARD FORM OF ORDER OF SUSPENSION

(RULE 10 (1), CCS (CCAR) RULES)

( READ CAREFULLY INSTRUCTION (IT) BELOW RULE 10 BEFORE
COMMENCING TO USE THIS FORM ).

MEMO NO.BZ/JC BEZBARUAH | ‘Date :- 09-04-1990.

GOVERNMENT OF INDIA
MINISTRY OF THE SUPERINTENDENT OF POST OFFICE
SIBSAGAR DIVISION, JORHAT.

{Place of issue Jorhat) ‘ Dated :-
ORDER

(Whereas a disciplinary proceeding against ‘Sri Jadav
Chandra Bezbaruah, Senior Post Master, O.N.G.C. Colony,
(name and designation .of . the Government Servant) 1is

contemplat d/pendlng

4

Now, therefore, the Ptesident/ the undersigned

3

(the app01nt1ng authorlty or a authority to which it is

subordlnated or any other authority empowered by the

President in that behalf), in exercise of the powers

conferred by'Snb—Section.(l) of Rule 10 of the Central

Civil Services (Classification, control and Appeal, 1965,
hereby places the said Sri Jadav Chandra Bezbaruah,

Senior Post Master, O.N.G.C. Colony under suspension with

i-immediate effect.

It is, further ordered that’during the petiod

of Sri Jadav Chandra Bezbaruah, Senior Post Master,
O.N.G.C. Colony {(name and designation of Government
Servant) should be Sibasagar (name & place) and the said

Sri Jadav Chandra Bezbaruah shall not leave the Head

'Athat'this order shall remain in force the Head Quarters .
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‘Quarter without obtaining the brevious permissioh of the

undersigned.

Sd/' A. BEHARA
»(Byv order and in the name of the
Preéident)
Signature
Name and _Designation iof the Suspending

Authority.

1. Copy to Sri Jadav Chandra Bezbaruah, S8PM, O.N.G.C.
.Colony {name and designatibn of the suspended officer).
Orders regarding éubsistence allowance admission to him

during the ©period of '"his suspension will issue

separately.
2. Copy to the Post Master of Sibasagar (name and
designation of . ' . authority) for information.

3. Copy to Director of Accquhts (Postal) Calcutta (Name
and designation on the lending authority) for

information. (Through the  Post Master, Sibasagar).

4. P/F of the Suspended Official.

5.  Punishment Regiétrar.
6. O.C.
Sd/- Illegible
09-11-1990
Superihtendent of Post Office
Sibasagar Division, Jorhat.
Cn Q‘J

Oﬁﬁwdibe GNMAO'
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Annexure -1I

DEPARTMENT OF POST INDIA '
OFFICE OF THE SUPERINTENDENT OF POST OFFICES, SIBASAGAR
DIVISION, JORHAT.
Memo No.B2/J.C. Bezbaruah
Dated Jorhat, 19-02-1993

'ORDER
Whereas an order placing Shri Jadav Chandra -
Bezbaruah the Senior Post Master, O.N.G.C. Colony, under

suspension was made on 09-04-1990

¥

Now, therefore, the undersigned, in exercise of
the powers conferred by Clause'{C) of Sub-Rule (5) of

Rule 10 of the Central <Civil Service (Classification,

Central and Appeal) Rule, 1965 hereby revoke the said

order of suspension with immediate effect.

Sd/- Ganga Saran
Superintendent of Post Offices

Sibasagar Division, Jorhat.

- Copy to :-

Shri Jadav Chandra Bezbaruah, Amolapatty, Sibasagar.

-

1

2. The Post Master, Sibasagar.

3 Punishment Registrar. '

4 Staff Branch, Divisional Office.
5. C.R. File of the official.

6-8. Spare.

Sd/- Ganga Saran
Supétintendent nf Post Offices
Sibasagar Division, Jorhat.

-
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N Annexure —-ITT
DEPARTMENT OF POST INDIA o
OFFICE OF THE SUPERINTENDENT OF POST OFFICES, SIBASAGAR
DIVISION, JORHAT.
Memo No.F-4-1/90-91
Dated Jorhat, 22-04-1993
An inguiry wés held.against Srhi Jadav Chandra
, Bezbaruéh, the then Senior Post Master; O.N.G.C. Coloby,
Sibasagar (Now retired) under Rule 14 of CCS (CCA) Rules,
1965.

The report 6f thé Inquiry Offices 1s enclosed.
The Disciplinary Authority‘will take a suitable décisién
after considering report. If you wish to make "any
representation on submission you may do so in writing to
the discipiinary authority within 15 days on receipt of

this letter.

Enclosed :- 13 sheets.
Sd/- Ganga Saran
Superinﬁendent-of égst -
Offices
Sibasagar Division,.
Jorhat.
Regd. A/D :-

To -Shri Jadav Chandra Bezbaruah, the then
Senior Post Master, O.N.G.Cf Colony (now retired),’

Amolapatty, P.O. Sibasagar.
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Annexure-ITI-A. -

To
The Superintendent of Post Offices
Sibasagar Division, Jorhat
. Date :- 12-05-1993.
Sub :- Rule 14 case against  Sri J.C. Bezbaruah then

Senior Post Master, O.N.G.C. S:0. ‘ o
\ . .
Ref :~- Your F4-1/90-91, dated 22-04-1993.

- Sir,

With reference to your memo cited above 1 beg

”~
to submit my representation as called on by Your Honour,
hersunder for favour of your kind perusal & to have a

lenient justifiable view in decisions the fate of the:

~undersigned who served in the departmeht for more than 36

years with utmost devotion & dedication.

As per Iimputations charge against me in Art-I
may kindly be read with the statements of of imputation,
I beg to state that I coUld-not'exactly remempber anything
about the transaction réfefred therein, after such a long
& distancé date. I could not also fecollect whether Smti.
Kusum Kumari Gupta, N.S.C.'agent at all handed over the
amcunt to me or not. During the peak hour of 'office.
duties, I always wused to remain carefully busy with

mutiferious works & as per system prevailing owver their

.in_at O.N.G.C. so, since long the certificates used to be

(

written by the agents themselves & thereafter they
obtained my signafure thereon. So, it 1is not possible
that if any one éscaped our notice during this busy '

¢

A ’1\1"” , WN\M

cetif .
N e

. b{b“

-
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working hours of the certificates had been delivered
without reaiizing the amount. Besides, this the
prosecution side utterly failed to cause appearance of
Smti. Kusum Kumari:Gupté before the enquiry for giving

her deposition despite repeated request from the defence

'side. As per rule no evidence which is not tendered

before the enquiry officer in presence of the accused can
be taken as a valid evidence. But here .in tﬁis instant
case it is seen that the statement of Smti. Kusum Kumari
Gupta has been relied upon. Though not given before the

enguiry.

Article-T11 :- Regarding 2" count i.e. double payment
of four matured R.D. & C.T.D. A/C I have already stated
in details in my written brief duly submitted which may

kindly be consulted.

Article — III :i- As per 3™ Count I beg to state that I

have stated in details in this regard which may kindly be

referred to.

Lastly T beg to state ‘that. the departmental
enquiry is not an empty formality, 1t 1s a serious.
proceedings intended to give officer conce;ned a chance
to meet the charge & to prove his’ innocence; In the
absence of any such enguiry it would be highly unjust &

unfair to strain the facts against the official.

Further, it may be stated that procedure in

proceedings must ' continue 1n principles of natural-

- justice, procedure cannot Dbe short circuited on

consideration of expediency.

» - xS ede et A R et e o -
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That it may kindly 'be assessed from the
processing of this ‘Rule 14 enquiry case that how

hurriedly it has been concluded without giving breathing

time - to the defence side only to shirk the

responsibilities of the 1/0. by  submitting - his o

prezconcluded enguiry report to the disCiplinary authority

from this it m@y'kindly be inferred that the enquiry
authority is under pressure from unknown force for quick
conclusion of the formaliting‘of Rﬁle 14 case by hook &
crook within a.short period and to submit his report to

disciplinary authority for guick disposal of the case.

| Further the enquiry authority when pteparing
his réports did not taken into consideration the written
brief submitted by me on 01-03-1993 by Regd. Post through
Sibasagar Post Office vide receipt No.léZB on the pleé
that submission of the brief Qas'delayed and not reach
him before submission of this report dated nil. Thaf I
have already intimated to the I/0 that Tam not in a
position to submit my brief within the date specified by
you due to wmy fbfe’s illness and requesting him to grant
men at least 10 (ten) moré days for submitting my brief.
From his enquiry report it also seen that he did not take
by brief into consideration as nmy wife’s illness was noﬁ
authenticate by any medical certificéte, and he stated
that it is a mere plea which is a baseléss. A£ this stage

it may be arquéd that the I/0 was in full liberty to ask

me to submit M/C in support of my'wife’s illness. But he

did not response.
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Besides  his contention in . this regard is
contradictory. Ih'one plea he stated that my brief could
not be taken into consideration due to not receipt of it

before submission of this report.

In another place he stated that the brief was’
not taken in consideration .as my wife illness was not
authenticate by M/C. So, I am in a state of confusion

which one is to be. regarded as genuine.

In view of the facts narrated above it may
kindly be deducted that I am in no way responsible for
negligent for the chafges framed against me and request
you to have a linient and sympathétic view in deciding

the faith of the case.

Yours faithfully,
Sd/- Jadav Ch. Bezbaruah,
Ex. Senior Post Master, ONGC,'

S.0., Now retired.
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Annexure -iv.

N

From :- Sri Jadav Chandra Bezbaruah ‘ v
S.M.P. (Retired), ONGC Colony Branch, Sibasagar
H.C.B. Road, Amolapatty,- Sibasagar

P.5. & District Sibasagar, Assam.

- To,
The Post Master General
Office of the Post Master General
Upper Assam Region, Dibrugarh’
P.O., P.S. & District - Dibrdgarh,_Assam.
Date :-'07-02~2002.

Sub - Prayer for getting after retirement and
suspension period benefit. o

Ref :- Memo No.B2/JC Bezbaruah dated 19-02-1993 issued:
by Superintendent of Post Offices,/ Sibaségar "
Divisioh, Qorha. | :

Sir,

i

- " With due respect I want to bring to your kind:
notice the following few lines for favour of your kind

" .consideration and necessary-action.

That Sir, I was working as Senior Post Master,
ONGC Colony Branch, Sibasagar '~ and ‘was places under
-suspension from my services w.e.f. 09-04-1990 on charges
of criminal misappropriation pending departmental -

—
proceedings.
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~

v That vide memo No. B2/JC Bezbaruah dated 19-02-
1993 of the Office of the Superintendent of Post Offices,

Sibasagar Division, Jorhat (copy enclosed) my suspension -

order was revoked, considering my'date of superannuation,
i.e. 28-02-1993 dueign continuance of departmental
proceedings. Accordingly, 1 resumed my dﬁties on 27-02-
1993 and took retiremerit on 28-02-1993. | .

Tﬂat Sir, though I was innocent, the
departmental proceedings found me. guilty of offence -of

criminal misappropriation and a criminal case registéred

- against me under Section 409 of Indian Penal Code in the

year 1990 being 'G.R. Case No0.589/1990 under Section 409
I.P.C. . '

|
-~

THat Sir, .after more than eleven years of Trial

the aforesaid case has been disposéj of on 20-6-2001 'in

\

my favour. After taking so many evidences against me and ,

after hearing both . the sides the learned trying

Magiétrate holds that I was not -guilty of offences under -

Section 409 I.P.C. and set ‘me at liberty forthwith (an
attest photo'copy of the judgment is attached herewith

for your perusal).

That Sir, during this long period of more than

eleven years 1 have been suffering. a lot both mentally

‘and financially beyond imagination for no-fault of me.

That .Sir, I' have not even got all the

-~

retirement / suspension period Dbenefits- from the

department till date, except the pension at the old

scale.

e

-
< o

o
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p2

Under the above facts and circumstances I would

like  to request you kindly to look into the matter
seriously and to expediate action to sanction the amounts
'ofvgratuity leave enhancement,; group insurance and the

pension at the upto date scale with retrospective effect

and any/or all other after retirement benefits for which

I am entitled to for the suspensionbto me for which I

shall ever pray.
Thanking you,

Enclosures :- , 7 T Yours faithfuliy

1. Memo No. B2/JC Bezbaruah Sd/- Jadav Ch. Bezbaruah
dated 19-02-1993

Photo copy of the Court

N

Judgment
3. Chief Post Master General
Meghdoot Bhawan, Guwahati _
4. The Superintendent of Post
Offices, Jorhat, Sibsagar

-Division.
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Annexure-V.

Z’lau[ﬂ fam | Chamber :-

Advocate ' Hatigaon' Road
Gauhati High Court » Behind Rajdhani. Masjid
' Dispur-6

Date : 11-04-2003.

NOTTICE.

To
The Superintendent of Post Offices

Sibsagar Division, Jorhat-1

Sub - Non~regulari$atidn & Non-payment of Pensionary

benefits.

Sir, _

Under instruction and upon the authority from my
client'Sri Jadav Chandra Bezbaruah, Senior Post Master
(retired), ONGC Colony Branch, Sibsagar, 1 do hereby.
issue this notices to you to the following effect -

1. That my ‘client rSri J.C. Bezbaruah was an
employee| of vyour department and while my client was
working’as Senior Post Master in the ONGC Colony Branch,
Sibsagar, he was~qu'under suspension, vide Office Memo
No.B2/JC Bezbaruah o;'d9—04—1990 with immediate effect.

2. That a departmentgl 'proceeding& was initiatéd

against my client for alleged official misconduct.During

L S e e

~continuance of departmenﬁéi >p£oceedings my client was

allowed to resume duty.on 27-02-1993 and immediately on
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the next date i.e. 28-02-1993 my client was retired from

the service considering his date of superannuation.

3. ’ That after the conclusion of the Departmental-

Inquiry, the Inquiry Officer submitted the ing2uiry

Report before the Disciplinary Aﬁthofity for necessary

action. But till date, Disciplinary — authority
failed/neglected to pass any order punishment against my
client.

-

4. That it will not be)ouf'of context to mention

herein that the Criminal Case No.G.R.No.589/1990 under

Section 409 I.P.C. which was, pending against my client
has already been disposed: of and the learned -Judicial

Magistrate, 15t Class vide its -judgment dated 20-06-2001

" was pleased to acquit my client.

5. That, although_my client retired from service on
28-02-1993 but till date his pension has not been
regularized, nor he has been paid,thempensionary benefits
like Gratuity, Group Insurance Benef;ts, Leave Encashment

etc. '

6. . That, although rmy client approached you for
making necessary arrangemenf to regularize the pension of
my client and also to péy the other benefits due to my
said client but no proper and adequate action has been
taken from your end fb meet up the genuine'grievances of

my client.

7. That my client;has no other source of income and
he is suffering from different old age related ailments.

Under such circumstances, you are hereby requested on
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beralf of my client to kindly make necessary arrangement

for payment of ocutstanding due to my client.

You are further requested to treat the matter as

urgent.

/

Thanking you,

Yours faithfully,
Sd/- Ziaul Alam

Advocate.
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Annexuré -V-A.

DEPARTMENT OF POSTS, INDIA
OFFICE OF THE SUPERINTENDENT OF POST OFFICES, SIBASAGAR
| DIVISION, JORHAT - 785001. '

To

The Ziaul Alam, Advocate

Gauhati High Court
No.C2/J.C.Bezbaruah ~  dated at Jorhat, the 28-02-1993.
Sub :- Non regularization -and non-payment of-
pensionary benefits. . |
Ref :- Gauhatl High Court notice dated 11-04-2003.
Sir,

Kindly refer vyour notice cited above on the
ab¢ve mentioned subjects.'Parawise comments on the above

notice are furnished below for your kind information.

. Para 1 :-- Nc comments.
Para 2 :-No comments.
Para 3 :-Inquiry Officer’s report including original

file of the case has been sent to co on 23-06-
1993 for finalization of disciplinary action:
But the same is yet to be received from Cos

end.

Para 4 :- Court case is still subﬁudiced at Gauhati High

Court.
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Para 6 :

Para 7

31

:~ Rule-9 case against the Sri Jadav Chandra

Bezbaruah is still pending with Cos Guwahati.

Hence, 'his prayer cannot be considered now.

- Untill finalization of Rule-9 case. Pension

case cannot be sent to AD énd regularized.
S/Book was sent to Director (Vig), N. Delhi by
the Vig. Section of Cos on 21-12-2003 for
necessary approval under Rule-0 of CCs  (Pen)
Rule, 1972, as 1informed by Co. The_ Case . is
still pending in date. |

:—- No comments.

Yours faithfully,
sd/- B.K. Marak
Superintendent of Post Offices

Sibasagar Division, Jorhat-1.

Copy to :-
1. The PMG, Dibrugarh Region, Dibrugarh for
information.
2. The PMG, Assam Circle, Guwahati for information.
Yours faithfuily,
_ Sd/- B.K. Marak
Superintendent of. Post Officer
Sibasagar Division, Jorhat-1.
e €7y



Annexure-VI.

DEPARTMENT OF POSTS, INDIA
 OFFICE OF~®#& SUPERINTENDENT OF POST OFFICES, SIBASAGAR
| DIVISION, JORHAT - 785001.

Na.C2/J.C. Bezbaruah Dated Jorhat, the 06-10-1993.

To
‘The Director of Accounts (Postal)
‘Pension Section, Calcutta |
Sub :— Extention oberoiisional Pension - case Of>
Sri Jadav Ch. Bezbaruah, Ex-SPM, ONGC Colony,
pending settlement of Disciplinary case under
Rule 9 of CCS (Eénsion) Rules.v
The aforesaid official was placed under
suspension on 09-04-1990 but before completion of the
~ departmental proceedings under Rule-14 of 'CCS (CCA)
.Rules,1965 the official attained superannuation on 28—02f
1993. Accordingly, as per draft calculation, provisional
- pension of even No.rdated 23-06-1993 for a period of &
months upto 31-08-1993. . | |

’

Now Sri Bezbaruah has - applied for
regularization of his pension and to extend the
provisicnal pension. His application in original is sent'

herewith for disposal.
In this connection it is to mention that

pension case of the official coﬁld not be forwarded to

Audit office in time in'abéence of the Service Book which

’:"%S?*: :‘-




has been sent to Circle Office in connection with the

Rule-8 case.

Enclo :- ' - &d/- P.V. Sugunan

Copy
1.
2.

Superintendent of Post Offices,

.Sibasagar Division, Jorhat.

to - _
Sri J.C. Bezbaruah, Ex-PA, Sibasagar H.O.
The Chief Post Master Generél, Assam Circle,

Guwahati with reference to Cos No.Vig 4/6/85.

- 8d/- P.V. 3ugunan
Superintendent of Post Offices,

Sibasagar Division, Jorhat.
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ANNEXURE-VTT

NO.9-39/93-VP
' GOVERNMENT OF INDIA -

MINISTRY OF COMMUNICATION & I.T.
DEPARTMENT OF POSTS
- DAK BHAVAN, SANDAD MARG,
'NEW DELHI - 110001.
DATED :- 05-11-2003.

ORDER

Discliplinéry proceedings under Rule 14 of- CCS
(CCA) Rules 1965, were initiated -against Sri Jadav-
Chandra Bezbaruah} Sub Postmaster, ONGC Colony SO, Assam
Circle by the Superinténdent of Post Offices, Sibasagar
Division Jorhat vide"memo dated -04—09~l991 on the

following charges :-

“Article-I":-
- That Sri  Jadav Chandra Bezbaruah while
functioning as SPM, ONGC Colony SO during the period from

'19-06-1987 to 09-04-1990 did not credit to Govt. Account

a sum of Rs.16,000/- on 09-0201990 aﬁd sum of Rs.25,000/-
on 12-02-1990 being the amodnts of sale preceeds of 5
years'KVPs violating the provisions of Rule 4(1) of FHB
Vol.l. Thus BSri Jadav Chandra Bezbaruah had failed to
maintaln absolute integrity, devotion to duty and actéd
in a manner which was unbecoming of a Government servant
as enjoined in Rule 2 (I) (i), 3 (I) (ii) & 3 (I) (iii)

of the CCs {(Conduct) Rules 1964.



Article-II :-

04-1990 while funCtioning as dfficiating‘SPM, ONGC Colony
SO, Sri Jadav Chaqdra Bezba:ﬁah had charged in the
Government Account final withdrawais in respect of ONGC
Coiony matured R/D Account Nos. 15687, 17023, 16273 &
15876 twice each. Thus Sri Jadav Chandra Bezbaruah had

failed to maintain absolute integrity & devotion to duty’

That during the period from 19-04-1987 to 09-

and acted in a manner which was unbecoming of -a

Government Servant as enjoined in Rule 3 () (1), 3 (I)

(1i) & 3 (I} (iii) of the CCs (Cbnduct) Rules 1964.

Article~-III :-

1. That Sri Jadav Chandra» Bezbaruah while
functioning as the SLb Postmaster, ONGC Colony SO durlng
the period from 19-06-1987 to 09-04-1990 had charged in
the Government Account Ilna} withdrawals in respect of

ONGC Colony matured CTD Account Nos.45989 and 45622 twice

'each Thus Sri Jadav* Chandra Bezbaruah had failed to

maintain absolute 1ntegr1ty & deVOtlon to duty and ‘acted

in a manner which was unbecoming of a Government Servant

)

as enjoined in Rule 3 (I) (i), 3 (I) {ii) & 3 (I) (iii)

"of the CCs (Conduct) Rules 1964.7

2. The said chargesheet was served upon the ex-
official, SLi Jadav Chandra Bezbaruah in JUly,l991.while

he retired on superannuation on 28-02-1993. The

discliplinary proceedings initiated against the Sri Jadav

Chandra Bezbaruah was therefore deemed:ix> be converted
into proceedings under Rule 9 of the CCs ({Pension)
Rule,1972. Mandatory inquiry pfoceedings were concluded

on 12-05-1973. All the charges were held proved. A copy
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of the enquiry report was sent to the ex-official for
stbmitting his representation, if any, His representation
cated 12-05-1993 was received. After taking it into

consideration the findihgs given in the inquiry report,

the disciplinary authority recommended action under rule

"9 of the CCS {(Pension) Rules, 1972 against Shri Jadav

Chandra Bezbaruah as there were documentary evidehce to

establish the charges..
/

3. : The case was therefore considered by ‘the

President. The President came to a- tentative conclusion-

that the ex—bffiéial deserved to be punished under Rule 9
of the CCS (Pension)»Rules, 1872 for the proven charges.

Accordingly, the case was referred to the Union Public

vSerQice Commission‘fOE statutory advice. The Commissign_
"has tendered advice vide letter No0.3/110/98-S.I. dated
26-09-2003. It has ©been observed ' on record, the

Commission is of the view that the charges are of grave.

nature, which have been established from documentary

evidence. Keeping the said grave misconduct of Shri Jadav

Chandra Bezbaruah in view, the Commission has advised
that the ends of Justice will be'met if the penalty of

withholding of entire monthly pensidn on permanent basis

"otherwise admissible to the charged official and also the

entire amount of gratuity admiésible to him, 1is ordered

to be withheld.

4. - The President has carefully considered the
advice of the Commissibﬁ with reference to the fact and
evidence on record. It has. been decided to acCept it.
Hence entire monthly pensioﬁ admissible to the charged

official is orderaﬂ_té be withheld on permanent basis

>
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alcngwith withelding of entire gratuity amount of

- Rs.29,040/~ payable to Shri Jadav Chandra Bezbaruah.
BY ORDER AND IN THE NAME OF THE PRESIDENT.

Enclosed :-—-

Copy of the letter No.F.No.3/110/98-SI dated 26-09-2003

of the Union Public Service Commission.

Sd/~- P. Haridassan Pillai

Desk Officer (Vigilance Petition)

¢

‘Shri Jadav Chandra Bezbaruah
Ex-SPM, ONGC Colony P.O., Assam.

(Through Postmaster General, Dibrugarh Region, Dibrugarh)

A ]
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original application No.47 of 2004.

Date of Order : This, the 17*" Day of January, 2005.
THE HON’BLE SHRI R. K. BATTA, VICE CHAIRMAN.
THE HON’BLE SHRI K. V. PRAHLADAN, ADMINISTRATIVE MEMBER.

Sri Jadav Ch. Bezbaruah

Son of Late G} Bezbaruah

Resident of Amoiapatty, Sibsagar

P.S : &-DiStrict Sibsagar, Assam. = . Applicant.

By’Advocates'S/Sh:i D. K. Das, N. Baruah & Z. Alam.

~ Versus -
‘1. Union of India
Represented by the Secretary
Tc the Government of India |
Ministry of Communication and I.T.
New Delhi - 110001.
2. The Director General
Department of Posterfices
New Delhi.
3. The Desk/Officer (Vigilance Petition).
_Depértment of Posts
Ministry of Communications & I.T.
Government of India, Dak Bhawan
Sansad Marg, New Delhi - 110001.
4. Thé Chief Postmaster General
Assam Circle, Meghdcot Bhawan

Guwahati.

A‘}\IOJ e~
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5. The Post Master General |
Office of the Post Master General
Upper Assam Region, Dibrugarh
Assam.

6. The Post Master
Sibsagar Division Head Office
Sibsagar. | |

7. The Superintendent’

Office of the Superihtendent
Of the Post Offices
Sibsagar Division ,

- Sibsagar. e Respondents.

By Mr. A. Deb Roy, Counsel for Respondents.

O R D E R {ORAL)

BATTA, J. (V.C.):

Heard Mr. D.K. Daé, learned counsel for the .

applicant. The remedy of appeal is available to the
applicant against the impugned order. Hence, he may

pursue alternative'remedy available to him.

In this View of the matter, we are not inclined
to pass any order in this application and the application

is disposed of accordingly.

- 8d/ VICE CHARIMAN
‘Sd/ MEMBER (A)

S o
g e b
Certif s Q%qﬂé&
Cﬁﬁﬂuﬁi;h-&a.
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........ ANNEXURE- [X
‘7o ,

The Chief Postmaster General
Assam CirClé, Meghdoot BhaWan
Guwahati-781001 |

Sub: - Appeall against order No.9-39/93-VP dated

05—11—2003 issued under the, signature cf the

"Desk -~ Officer (Vigilance Petition), Departmént

of Post, Ministry of Commﬁnicétions'and I.T.,

Government of India imposing thé penalty of

witﬁholding of entire monthly pension on a-
permanent4 basis - along with withholdingr of

entire gratuity amount of Rs.29,040/-.

Ref:- Order dated 17 January 2005 passed by the.
Central Administrative Tripunal, Guwahati Bench
in Originél Application No.47 ofA2OOé.

Sir,

With due respect and hunble submission, I .beg

i

to file this appeal before you as fbllow:—

1y That Sir, while I was posted ‘as  Sub-Post
Master, -O.N.G.C. Colony Branch, Sibsagar, a Disciplinary
Proceeding on the chargé of <3rimina1_VMis-appropriatibn
was initiated against me and I was placed under
suspension with immediate effect vide office Memo
No.B2/J.C Bezbaruah dated 09-04-1990 issued by the

‘Superintendent of Post Office, Sibsagar Division, Jorhat.

N ad i

Jo—
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2) o That Sir, pheréaffer the Superintendent of Post
Offices, Sibségar Division, Jorhat, vide his office
letier,No.E 4-1/90-91 dated Jorhat, 04—07—1991 issued a
Memorandum of Charges‘framed,against me and directed me
applicant to submit a written statement. of thé defence.
Accordingly, I submitted the written statement of defence
befofe.the authority denying all the allegation leveled

against him.

3) "That thereafter Va departmental ehquiry . was

initiated against me and I participated in the said.

enquiry in defénce of the charges leveled against me.

4) That while the departmental énquiry was in
progress vide Memo No.B-2/J.C. Bezbaruah dated 19-02-1993
the Office of the Superintendent of Post bffice, Sibsagar
Division, Jorhat, revoked my suspension ordef as I had
attained the age ofﬁsuperannuation. Accordingly on 27-02-
1992, I was allowed to resume my duties and on the next
day i.e. on 28-02-1993 I was retired from'the service as
I attained the age of Superannqatign and I was released

from the service.

5) That the  Superintendent df Post bffices,
Sibsagar Division, Sibsagar vide its office Memo No.F-4-
1/90-91 dated 22-04-1993 communicatgd the enquiry report
and also asked me to file representation if any, before
the disciplinary authority. Accordingly on 12-05-1993, T

submitted a representation before the Superintendent of

- Post Offices, sibsagar Division, Jorhat.

<9g



6) That as I attained the age of superannuation

during the pendency of disciplinary proceedings, I was

- retired from service on 28-02-1993. Thereafter as per

draft calculation, -Provisional Pension @ Rs.800/~ per
month hadv.been " sanctioned to me vide the Office Memo
No.J.C. Bezbaruah dated 23-06-1993 for a period of 6
(six) month uptc 31-08-1993.

7) That since my case for regular pension and post

retirement benefits were not considered by the

authorities, I filed an applicationhloefore the Hon’ble
Central Administrative Tribunal, Guwahatil praying for
regularization of my monthly pension and payment of my
post retirement ‘benefits. The said appliéation was

régistered and numbered as O.A. No.138/2003.

8) That - during the pendency of the Original

Application. N¢.138/2003, . the Desk-Officer '(Vigilance
Petition), Department of Post, Ministry of Communication
& I.T. by an Office Order No.9-39/93-VP dated 05-11-2003
imposeq the penaltyﬂof Withholding of the entire monthly
“pension admissible to me and alsé withholding of the

entire gratuity amount of Rs.29,040/- payable to the

“applicant.
‘A copy of the said Order
dated 05-11-2003 1s annexed
herewith. e
9) That thereafter, on 25th February, 2004, 1.

withdraw the Original Application No.138/2003 filed by me

before this Hon’ble Tribunal.

z
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10) That being aggrieved . by the said order dated
05-11-2003 issued under the signature of the’Desk Officer
(Vigilance Petition), Department of Post, Ministry of
Communication and I.T., Government of India, I had filed
an | application before the Central - Administrative
Tribunal, Guwahati Bench challenging the said order of
puﬁishment. The Hon’ble Tribunal was pleased to admit the
said application which was registered and numbered an

Original Application No.47 of 2004.

11) That the=Hon’ble Tribunal by order dated 17-01-

2005 was pleased to dispose of said Original Application

with _an dbservation that the remedy of appeal 1is

available to the applicant against the impugned order and

hence, he may pursue the alteration remedy available to

him. _
) A copy of the said order
dated 17-01-2005 in O.A.
No.47/2004 is. . annexed
herewith. ‘
12y That in pursuance fo thé above observations

made by the Hon'ble Central Administrative Tribunal, I am
filing this Appeal for setting aside the impugned order
dated 05-11-2003 on amongst other the following ground -

GROCUDS

a) For that, the action of the Authority .in

passing the impugned Order dated 05-11-2003 and
withholding the entire monthly pension to the
applicant along with withholding of entire
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gratuity amount is most arbitrary, unfair,
capricious and highly excessive and viclation
of the Equality Clause under Articles 14 & 16

of the Constitﬁtion of India.

For that, the impugned Orde} dated_QS—ll—ZOO3
has been passed most.mechanically on the basis
of irrelevant and extraneous consideration.
There has been total non'appliqation of mind tc
the relevéntAfactors, The impugned penalty of
withholding the gratuity amount is more than
the total loss the respondent authority has

suffer and on that count alone, the said action

of the authority‘is disproportionate, excessive

and arbitrary and hence liéblé to be set aside

and quashed.

For that, the impugned order dated 05-11-2003
clearly reflects non application of mind
ihasmuch as ﬁhe authority without any basis on
total irrelevant!‘énd extraneous consideration
has ordered for withholding the entire monthly
pension on.bermanent basis and such action is
totally outrageous ahd in definds of logic,
moreover, the said action 1s totally not
consumerate with the alleged‘misconduct sand 1is
socking to judicial <conscience and hence,

warrants the Tribunals interference.

For that, the impugned order dated 05-11-2003

has adverse civil consequence as the applicants

status will be reduce to a penury inasmuch as

ot
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the impugned orders speaks of withholding the
entire mdnthly pension .and entire gratuity
arnount oﬁ a permaneht basis. Moreover, thé
impugned Order is in gross violation of the.
procedure laid down in law and in violation of

the principles of natural justice and fair

play.

For that, the impugned Order'dated 05-11-2003
impqsing harsh and‘ punitive measures in the
form of loss of pension and gratuity has been
passed on the whims and caprice . of the

respondent authority ‘inasmuch as the
cbmparative hardship to be faced by the
applicant on account of such penitive meawures
has been totally ignored and the said action is

devoid of any reasons.

For that, the impugnéd Order dated 05-11-2003
is hit by the doctrine of proportionality
inasmuch és vthe‘ penalty imposed 1is harsh
excessive and totally"unheared. of in service
jurisprudence and on that count alone the said

action is liable to be set aside and quashed.




India,

on a

It is, therefore, 'prayed that Your
Honour would be pleased to admit this
appeal and an perusal}of the matérials
on record be further pleased to set
aside and guash the
dated 05-11-2003 passed by the

Officer

impugned Order
Desk

(Vigilance Petition),

Department of Post, Ministry of

Communications and I.T., Government of
imposing the penalty of
withholdimg of entire monthly pension
permanent basis along
withholding' of entire gratuity amount

of Rs.29,040/-.

Thanking you.

" Dated:

Yours faithfully,

(JADAV CH. BEZBARUAH).

with

Ny,
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IN THE GAUHATIHIGH COURT .

[ THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA MIZORAM -
AND ARUNACHAL PRADESH ]

@ A NO %"{/OF Jolairs

7\ C
v )QJ@V Be2 Barual

APPELLANT

ng?ﬁ‘ \Zw&\/o e A, &géﬁw_ck" PETITIONER
VERSUS

‘ ) o RESPONDENT

e & d _ 1 - OPPOSITE-PARTY

Know all men by these presents that the above named ... ......cccoocee e ey et :

do hereby nominate, constitute and appoint Sri/Seti .../ %L . M
M %A/?}UL ...... W ........ Advocate and such of the undermenhoned Advocates as shall

accept this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted above

- and in connection therewith and for that purpose to do all acts whatsoever in that connection including depositing or
drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our behalf and I/We agree
to ratify and confirm all acts to be done by the said Advocates as mine/ours for all intents and purposes. In case of non-
payment of the stipulated fee in full, no Advocate will be bound to appear and act on my/our behalf.

s.th.. Day of . ALY 2006

In Witness Whereof [/We hereunto set my/our hand on this .......

N. M. LAHIRI (Sr. Adv.) K.R. PATHAK (Sr. Adv.) D.C. MAHANTA (Sr. Adv.) S.P.ROY

B. M. GOSWAMI (Sr. Adv.) BHUBANESWAR KALITA (I)(Sr. Adv.) T.C. KHATRI (Sr. Adv.) K.K. BHATRA
J.P.BHATTACHARJEE (Sr.Adv)  B.R. DAS (Sr. Adv.) MS. BINOYA DUTTA R.P. SHARMA (Sr. Adv.)
D.C. SHARMA S.P.DEKA BHABATOSH BANERJEE S.C.BISWAS -

B. K. GOSWAMI (Sr. Adv.) D.R.GUHA 3 RK. JAIN P.C. RAYMEDHI

A. M. MAZUMDAR (Sr. Adv.) S.A. LASKAR o s Ad) UTPALDAS (1)

P. K. BARUA (Sr. Adv.) SAUKAT ALI (Sr. Adv.) £ Cout FSjo = idv) DRS.S.HARLALKA
S. N. BHUYAN(Sr. Adv.) B. K. ACHARYYA D.R.GOGOI

J. K.BARUAH(Sr. Adv.)
ANIL SARMA(ST. Adv.)
B.K. DAS(Sr. Adv.)

MS. USHA BARUAH
N.C. DAS (Sr. Adv.)
~ AK. BHATTACHARYYA l?
M. A. LASKAR(Sr. Adv.) A. B. CHOUDHURY (Sr. A
DR S.N.CHETIA T.S. DEKA (Sr. Adv.)
A.S. BHATTACHARJEE (Sr.Adv.) K. P. SARMA (Sr. Adv.)

KHAIRUL BASAR
A.S. CHOUDHURY (Sr. Adv.)
DINDAYAL AGARWALA

¢ KAMAL AGARWAL

23 | MD.SAMNURALI

JOYDEV CH. DAS

>
5
>
5
1]
{
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JANA RDAN DAS

A. R.BANERJEE (Sr. Adv.) B. P. BORAH (Sr. Adv.) CHAITANYA BARUAH (Sr. Adv.) V. K. BHATRA

D.K. HAZARIKA (Sr. Adv.) - H. K. SARMA A.C. SARMA A.C. BORBORA (Sr. Adv.)

N.N. SAIKIA(ST. Adv.) PRABIN BARTHAKUR (Sr. Adv.) N.Z. AHMED _ PK. KALITA

J.M.CHOUDHURY(Sr. Adv) ~ ~ M.C.BARTHAKUR N.C.PHUKAN SAILEN MEDH ‘

P.K. GOSWAMI (Sr. Adv.) PC.GAYAN MUNIN (GAUTOM) SARMA MRS. M.B. DUTTA CHOUDHURY -
P.G. BARUAH (Sr. Adv.) C.K. SHARMA BARUA (Sr. Adv.) FAIZNURALI P.C. GOSWAMI

C.R. DE (Sr. Adv.) ANUP KR, DAS D.K. KAKATI APURBA SARMA (1)

D. K. BHATTACHARYYA (Sr. Adv.) DR Y.K. PHUKAN (Sr. Adv.) G.N. SAHEWALLA (Sr. Adv.) K.H. (SALIM) CHOUDHURY (Sr. Adv.)

MRS. RUMA BORDOLOI

D.K. TALUKDAR (Sr. Adv.) DIBAKAR GOSWAMI G. K. JOSHI (Sr. Adv.) AK. PURKAYASTHA
R.P. AGARWALA (Sr. Adv.) BIJON CH. DAS (Sr. Adv.) AA MR ASHIS DAS GUPTA
D.P. CHALIHA (Sr. Adv.) R.L. YADAV MS. REKHA CHAKRAVORTTY L.P. SHARMA
MRS. K. DEKA PRAFULLAROY MRS. JHARANA BORAH VIJAY HANSARIA
BISHNU PRASHAD A.C. BURAGOHAIN S. N. SARMA (Sr. Adv.) B. N. SARMA

S.S. RAHMAN B.L. SINGHA MD. ABDUL MANNAN J. L. SARKAR
GOLAP SARMA PK. MUSAHARY DILIP KR. DAS (Sr. Adv.) R.C. SANCHAT
S.R. BHATTACHARJEE (Sr. Adv) M.Z. AHMED (Sr. Adv.) PRADIP KHATANIAR J.P.BORA

P.C. DEKA (Sr. Adv.) R.P. KAKOT! N. CHAKRAVORTY (Sr. Adv.). SISHIRDUTTA
BHARGAV CHOUDHARY S1.RASUL MRS K. YADAV C.R.BORAH

PK. DAS GURMOORTHY GOPAL DR B. P. TODI (Sr. Adv.) PK. GOSWAMI()
AK.CHAUDHURI B.K. GHOSE (Sr. Adv.) MRS. K. BHATTACHARYYA N.S. DEKA

B.R. DEY (Sr. Adv.) S. K. BARKATAKI A K.BARPUJARI M. SAHEWALLA
A.K. PHOOKAN (St. Adv.) DRN. K. SINGHA" S.S. SHARMA (Sr. Adv.) H.A. SARKAR
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B. K. JAIN
NILOY DUTTA (Sr. Adv)
CHINMOY CHOWDHURY
KAMAL NAYAK
SK. N. MOHAMMAD
GIRISHMISHRA
JOGINDER SINGH (Sr. Adv)
ABU SHARIF
B.B. NARZARI (Sr. Adv.)
MD. ABDUL WAHED (Sr. Adv.)
NASIMUDDIN AHMED
MANORANJAN DAS
DR GOBIND LAL
B.C. PATHAK
F.H. LASKAR
MRS. M. HAZARIKA (Sr. Adv.)
SAURAV KATAKI
MD. ABDUL HAI
GAUTAM UZIR
H.R.A. CHOUDHURY (Sr. Adv.)
MRS. MANJULA DAS
BHABENDRA N. SARMA
BENUDHAR DAS
S. L. TULSHYAN
N.N. KARMAKAR
MRS. REETA BORBORA
HRISHIKESH ROY (Sr. Adv.)
PRADIP DAS
MD. ). H. RAJBARBHUIYAN
MRS. J. B. KHARBHISH
D.N. CHOUDHURY
S.S. GOSWAM!
K. K. MAHANTA (Sr. Adv))
JAGDISH SHARMA
P.S. DEKA
MONINDRA SINGH
N.R. PHOOKAN
K.P. PATHAK (Sr. Adv)
ARUP KR. GOSWAMI (Sr. Adv.)
S.S.DEY
DIGANTA DAS
MRS. B. ACHARYA
DILIPCHOUDHURY
LAKSHESWAR TALUKDAR
S.P. MAHANTA
SK. CH. MOHAMMAD
HASIBUR RAHMAN
MS. AJANTA DHAR
B. IBOCHOWBA SARMA
A.K.MAHESWARI
PN.SINGH
NILAMON! GOSWAMI
MS. BHARATI DEVI
DRZ.N. SHARMA
K.K.DEY
G.K.DUTTA
B. MRINAL CHOUDHURY
KUMUD BARUAH
APURBA KR. SHARMA
NAZRUL ISLAM
RAJIB BORUAH
SRIKANTA HAZARIKA
K.N. CHOUDHURY (Sr. Adv)
MRS. ABHA BHATTACHARYYA
A.K. THAKUR
A.C. MAHANTA
MS. BHUMIKA CHOUDHURY
DRAK.G. THAKURIA
D.K. MISRA (Sr. Adv)
DR AK. SARAF (Sr. Adv)
DRR.C. BARPATRAGOHAIN
MD. ALI SEIKH
B.K. TALUKDAR
NISHITENDU CHOUDHURY
G.P. BHOWMIK
MD. ABDUL HAKIM (1)
UPENDRANATH DAS
P. K. GOSWAMI (i)

(2)

SANJOY MITRA

- MS. KALYANI DEVI

PARAMANANDA TALUKDAR .
MANABENDRA NATH
MS. MONIDEEPA SARMA
D.K. KOTOKY

T.BIDYUT BIKASH

S.B. SARMA

S.K. SAHA

YADAB DOLOI

R.C.DAS

PK. TIWARI

D.C.LAHIRI

PRANAB BORAH

DR (MS.) S. RAHMAN
MRS. S.D. BHATTACHARYYA
MANOJIT BHUYAN
RAMESH BARPUJARI
MRS. NIRUPAMA SAIKIA
JENAT MOLLAH
PUSPAKT. BORA

M.L. SHARMA

MS. TRIBENI GOSWAMI'
R.K. MALAKAR
BISWAJYOT! TALUKDAR
PK. BARMAN

ANIL CH. DUTTA
SINGHNAD CHOUDHURY
DILIPMOZUMDER

A.M. BUZARBARUAH (1)
ARUP KR. SHARMA (1)
MD. JASIMUDDIN AHMED
DR P.N. HAZARIKA
ZIAUL KAMAR

MRS. M. PHUKAN

R. K. SAIKIA

SUBRATA NATH
DHANESH DAS

H.N. GOSWAMI

H.P. BARMAN

MS. JYOTI TALUKDAR
SACHIN KR. SHARMA
L.R. DUTTA
J.N.CHAKRAVARTY

QZI. S. KUTUBUDDIN
S.K. KEJRIWAL

MS. PRATIMA DAS
JAGANNATH BARUAH
MD. M. AHMED

MS. B. K. DEVI GOSWAMI
B.C. SARMA

MS. J.D. ACHARYYA
V.M. THOMAS

K.K. PHUKAN

B. DEVA GOSWAMI
AMAL CHANDRA DAS
MS. GITI KAKATI DAS
MS. BAHARUN SAIKIA
MRINAL KR. CHOUDHURY (Sr.Adv.)
MS. AHMEDA BEGUM
D.C. KATH HAZARIKA
MD. MOTIUR RAHMAN
MS. DIPTIDAS

MK. JAIN

MS. BASANA RAJKHOWA
$.C. DUTTAROY
S.L.JAIN

B. K. BHATTACHARJEE
MS. ANUPAMA DEVI

MS. M. BUZARBARUAH
MS. MRIDULA DEVI
BHASKAR J. DUTTA
MANIK CHANDA
K.K.MOUR

B.B.GOGO!
ABDURROSHID

M.R. PATHAK

P.K. SHARMA

PK. BARMAN
RAJEN CHOUDHURY
MD. NAZIMUDDIN AHMED
MD. HABIBUR RAHMAN
JAYANTA CHUTIA

AK. ROY

RK.PAUL
ASWINITHAKUR
JOGESWAR SAIKIA
AK. SARKAR

P.B. MAZUMDAR

LM. KSHETRY

MK. SAIKIA

A.J. DAS

BISHNU BURAGOHAIN
AF.G.OSMANI

SANJIB SAIKIA

MS. POR! BARMAN

MD. A. SABUR CHOUDHURY
R.N. KALITA

MS. MANOSHI HAZARIKA
MS. A. BHAGAWAT!
RANJAN BARUAH

JNAN CH. NATH

KR. DEEPAK DAS
MONMOHAN TALUKDAR
UPAMANYU HAZARIKA
AMLAN DUTTA

BILLAL HUSSAIN

T.J. MAHANTA

M.D. CHOUDHURY

MS. S. DEKA BARUAH
MR. DIGANTA DUTTA
MS. NILIMA DEVI
SATYEN SHARMA

RAM CH. SAIKIA

UJJAL BHUYAN _
DIBAKAR SHARMA (1)
MS. A.G. BARUAH

MS. MANJULI DEV
AMARENDRA CHOUDHURY
DR P. K. BHUYAN

MS. G. D. MAZUMDAR
JYOTIRMOY ROY
ASHIS BHATTACHAR JEE
MS. PRANATI SHARMAH
KHARGESWAR DAS
H.K. BAISHYA

BISWA NATH SHARMA
CHANDAN DAS

S.K. LAHKAR
RASAMAY DUTTA

MS. S. BAYAN ROY
S.N. DEVNATH
D.C.DUTTA

MS. SNIGDHA BARUAH
MRS. PM. DUTTA
PADMA KT. BORAH

H.S. THANGKHIEW

P. J. SAIKIA

RAJ KR. AGARWALA
KAMALESH K. GUPTA
B.C. CHOUDHURY
JAIRAMGIRI

SANTANU BHARALI
PK.ROY

MS. GOURI SINHA
P.C.DEY

KK.NANDI

R.N. PURKAYASTHA
SK.SINGH

D.K. GOSWAMI

RK. JOSH!

D.C.CHETIA

MD. ABDUL HANNAN
MD. IQBAL HUSSAIN
DEBJITKR. DAS

MS. A.D. THAKURIA

MS. ANUBHA DAS
MS.NEELI BORDOLOI
D.K. KOTHARI ,
KALYAN BHATrACHARJEg;
DAYALCH. BARMAN '
MS.R L. GOGO!

MD. K.A. MAZUMDAR
U.C. BHATTACHARYYA
TAYUM SON

MS. R. DAS MOZUMDAR
MS. SYEDA |.A. BEGUM
A.S. NIJAMUDDIN
RANJAN MAZUMDAR
RAMEN DAS ()

N.N. OZAH

S.K.PAUL

MUK PERTIN

DRA.C. PHUKAN

M.C. DEKA

PALLAV KATAKI

S.C. KEYAL

MS.S. B. BHUYAN

SKH. MUKTAR
APARESH CHAKRAVARTY
MS. J. PHUKAN GOGOI
GAUTAM BAISHYA
SIDHARTHA BHATTACHARYYA
M.P. SHARMA

RANJIT DAS

RAMESH GOENKA
PHANIDHAR GOGOI

MS. P.B. HATIKAKOTI
MS. SUNITY SONOWAL
MS. BABITA GOYAL
BIMAL CHETRI

PREM SHARMAH
BISWAJEET GOSWAMI
MRS. EVA KAKOT!
T.C.CHUTIA
VK.CHOPRA
S.K.SINGH

C.T.JAMIR

MALKIT SINGH

H.K. SHARMA

SUDAMA CHAUHAN
U.K. BORTHAKUR

MS. GEETA DEKA

MS. N. DUTTA SHARMA
MS. S. ADWANI

P.J. PHUKAN

MS. R. PATHAK BORAH
MD. M, H. CHOUDHURY
RAB HUSSAIN

CK.DAS

PALLABH BHOWMICK
S.M. SARKAR

S.K. GOSWAM!
HARMOHAN TALUKDAR
R.M. CHOUDHURY
MASLIM GHANI

J.C.BEZ

BIJAN CHAKRABORTY
A.B. ROY (Sr. Adv)
AM. BUZARBARUAH (Il)
UTPAL RAJ SAIKIA

L. NESSA CHOUDHURY
DHIRAJKR. SAIKIA
JK.MISRA

BIPUL SARMAH

MS. S. DAS BARUAH
G.K. THAKURIA

H. K. NATH

RAFIQUL ISLAM

K.R. SURANA

MS. L. CHENTALAPATI
MS. D. DAS ROY
ANUPAL DUTTA

PK. ROYCHOUDHURY



K.C. MAHANTA
B.C. TALUKDAR

KHASBEN GOGO!
RAJESWAR SARMA
T.G. BARUAH
D.G. BARUAH
MD. ABDUL HAKIM (if)
A.C. KALITA
B.C. SAIKIA
TAFAZZUL HUSSAIN
TAUHIDUL ISLAM
R.D. LAL
B.C. CHAKRABARTY
MS. SUNITA KERJIWAL
SUKUMAR CHOUDHURY
G.C. PHUKAN
N.H. MAZARBHUYAN
BIMAN BARUAH (Sr. Adv:)
TONNING PERTIN
BASARUDDIN AHMED
MS. DEEPA BORAH
MD. ABDUL MALEQUE
J.C.GAUR
H.K. CHOUDHURY
BIPLAV CHAKRAVORTY
PN. CHOUDHURY
ARUNESH DR ROY
MS. N. BHAT:1. "HARYYA
PRABIN MAHAT.
H.K. MAHANTA
M.M. RAY
PK.DAS
MS. SOHELI SEAL
MR. AJANTA TALUKDAR
MRS. N. T NATH
NIRMALENDU SINHA
MISS. Z. TSIBU KHRO
MS. ANITA DEV!
MRS ANU BARUA
MS. FATIMA AHMED
NILUTPAL BARUA
MS.B. DUTTADAS =
UTPAL CH. DAS
ARUP KR. SARMA (If)
MS. S. BARPUJARI
S.S. SAMADUR RAHMAN
BISWAJIT PRASAD
MS. M. PRADHAN
AK. JAIN
MS. JYOTIMALA KONWAR
MS. CHANDANA DEKA
D.R. BORA
H.R. KHAN
SYED . RAHMAN
PARAMANANDA BORAH
JAYANTA TALUKDAR
MS. BONTI SARMA
KULENDRA BHATTA
MS. A. DEKA LAHKAR
P.K. BARUAH (l)
CHITTARANJAN GOSWAMI
N.K. BARUA
B.K. BAISHYA
IFTE KHAR AHMED
D.C.NATH
MS. NILUFAR RAFIQUE
ZAFAR IQBAL
MS. MEGHAMALA SHARMA
AJANTA SARMA
ADIL AHMED
MS. NANDITA MORAL
MS. DEEPANJALEE DAS
O.P.BHATI
DR (MRS) P. CHAKRABARTY
JAINUDDIN AHMED '
B. KARPUKAYASTHA

SIDHARTHA SARMA
AK.DEY

S.K. MEDHI (1)

MD. SHAMSUL ISLAM
RATUL GOSWAMI
JOYRAM SAIKIA
BHUMIDHAR BARUAH
DEVAKR. SAIKIA

PRAN BORA

DEBAJYOTI TALUKDAR
MS. M.D.G. BARUAH
BHABANI PHUKAN
RAHMAN AL
DHIRENDRAKR. DAS

R.K. BORAH

ALOK VERMA
HRISHIKESH SARMA

AR. SIKDAR
NITYANANDA BARUAH
N.K. NATH

DR PAUL PETTA

MS. ARIFA K. CHOUDHURY
D.M. BORDOLOI

BHABA KANTA GOSWAMI
M.K. GARODIA

MRS. R. PHUKAN SAIKIA
J.N. SARMA .
HAMIDUR RAHMAN (1)
KAMALESH SHARMA
BISWADEV SINHA

H.K. DAS

B.D. KONWAR

TN. SRINIVASAN

DILIP BARUA

N.J.DUTTA

J. K. BAISHYA

MATHEIM LINGGI

MS. APARNA DEV

AVIJIT ROY

KRISHNENDU PAUL
HALADHAR KALITA
DIBAKAR GOSWAMI (1)
MRS. N. DEVI SARMA
C.RDAS

MS. ANJU TALUKDAR
S.P.DEY

MRS. INDRANI SARMA (1)
MS. BHANU SENAPATI
DEBASIS SUR

MS. ANURUPA DEY

D.C. BORAH

R.K. PRADHAN '
SANTANU BHATTACHARYYA
SATYAJEET SHARMA
DEBAKR. DAS
PRIYATOSH BHATTACHARJEE
PARITOSH PURKAYASTHA
MS. RINA BHATTACHARYYA
DEBAJIT BHATTACHARJEE
PRADIP DUTTA ROY

M.K. MAJUMDAR

B.M. CHOUDHURY
SOUMITRA SAIKIA
SYEDMD. T. CHISTIE

DR (MRS.) M. PATHAK

MS. KALPANA BARUAH
B.W. PHIRA

S.R. RAVA

MS. PB. BHATTACHARJEE
S.C. BHARALI

MANOJ AGARWAL
HAREN DAS

MS. AJANTANEOG
ARNAB BISWAS

SAHIDA BEGUM
MONMOHAN GOSWAMI
PC. CHOUDHURY

M.N. NATH

()

MS. UMA CHAKRAVORTY
MS. JUTHIKA CHAKRABORTY
MS. S. SENAPATI

MANAS SARANIA

MRS. PRANITA CHOUDHURY
DEVASHIS THAKUR

MS. Z. ARA BEGUM

K.C. SARMA

SUMAN CHAKRABARTY
ABRAR AHMED

MS. SANGHAMITRA DOWERA
PRASANTA KHATANIAR
ANUP JYOTI SARMA

S.C. CHAKRABORTY

PM. DASTIDAR

HAMIDUR RAHMAN (If)
MS. DEEPAWALI SHAH
D.K. CHOMAL

MS. ASHA JAIN

MD. A.H. LASKAR
AJITDAS

MS. REETUJA DUTTA
SK.TEWARI

TAPAN KR. DAS (1)

SHAH S. A. RAHMAN
PARAG K. DUTTA

P.C. BARPUJARI

B.N. HAZARIKA

R.R. KALITA

M.K. SHARMAH

B.C. KALITA

DR B.U. AHMED

M.U. MAHMUD

B.N. SARMA BORDOLO!
SALAHUDDIN AHMED
MRS. J. SAIKIA BHUYAN
NARAYAN CHAKRABORTY
SASHANKA DASGUPTA
RIPUNBORA

JAYNAL ABDIN (1)

T.P. MAZUMDAR

ANUPAM SARMA
KAMESWAR LASKAR
U.K. THAKURIA

J.M. DAS

MS. G. DAS LAHKAR
CHANDRA BORUAH

S.P. SHARMA
BHUBANESWAR KALITA (Il)
N.K. GOLDSMITH
SURAJIT DUTTA
AK.MEHTA

ANJAN J. SAIKIA

A.K. BARUAH (Il)

BALDEV SINGH

Y.S. MANNAN
RAJSEKHAR

PULIN BISWAS :
MONOJ BHAGABATI
SONESWAR DAS

MRINAL SARMA

MD. A. ALAM KHAN

MRS. J. CHAKRABORTY
MS. S.B. CHOUDHURY
U.S. AGARWALLA

PK. SENSOWA

0.K. MAHESREE (Sr. Adv.)
N.N. BHUYAN CHOUDHURY
SARBESWAR DAS

MRS. AMI B. SARMA
AFTAB ALAM

J.K. ADHYAPOK

COL (RTD.) M. GOSWAMI
BK.SINGH

MD. AYUB ALI

ADHIR S. CHOUDHURY
S.R.SAKIA

BAHADUR RAMCHIARY

_ b“ '
TAPAN DAS (i) .

MRS. PUSPA GOGO!

MS. APARAJITA SHARMA
AJOY KR. DAS

BIMAL KR. JAIN
REKIBUDDIN AHVMED
MRINAL KALITA

MS. CHANDRAMA SARMA
K.D.CHETRI

S.J. BARTHAKUR

MS. ANJANA DAS

K. KATH HAZARIKA
PARITOSH BANIK
ARUNABH CHOUDHURY
BHASKAR DUTTA

TAYAM SIRAM

DULAL TALUKDAR
C.R.BISWAS

BHASKAR KR. SHARMAH
A K. SAIKIA

DINESH AGARWAL

MS. PANCHALI BHATTACHARYA
MS. MAMONI CHOUDHURY
MS. TRIPTIDHARA DAS
SURAJIT CHAKRABARTY
MS. U. BHATTACHARYYA
MS. MOMIKSHYA ARUNA (OZAH)
RAJESH AGARWALL
ABDUL MALIK o
MS.D.S.NEOG

MS. N. N. AHMED

MS.S.T. SARMA

H. B. GOSWAMI

KHIZIRUL MONIR

MRS. K. K. CHOUDHURY
MS. MAMON DEKA

MS. DEBJANI SEAL

MS. PRIYANKA BARUA
ABHIJIT BHATTACHARYYA (1)
MS. ECHO SHARMA
KALYAN PATHAK

MANISH GOSWAMI
MRINMOY KHATANIAR
DIPANKAR BORA

SUMAN SHYAM
BEDADYUTi CHOWDHURY
MS. BORNALI BHUYAN
MS. BANT! DUTTA

MS. MOUSHUMI DEKA

MS. CHANDANA NANDI
SUNIL AGARWAL

HARI KANTA DEKA (Sr. Adv.)
MS REHANA BEGUM (1)
O.P. SAHARIA

S.C. ACHARYA
S.S.DUTTA

AKHTAR PARVEZ

MS.N.S. THAKURIA

$.S. MOZINDER BAROOAH
DIPUMANI THAKURIA -
JAINUL ABEDIN (If)

JAWRA MAIO

JOGEN HANDIQUE

I.A. TALUKDAR

BIKRAM CHOUDHURY
NABAJIT BHARALI

MRS. H. M. PHUKAN
AR.MEDHI

MD. BABULUR RAHMAN
PK. PODDAR

MD. ILIASHALI
RAMKRISHNA BHATTACHARJEE
M.K. MISRA

R.J. BARUA

B.K.DUTTA

- MRS. S. DAS BHUYAN

MRS. M. RAJKUMAR
ACHYUT OZAH
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BIKAS HAZARIKA

MS. MONI NATH
S.K.DAS

RAHMAT AL

DEVAJIT SAIKIA

MATIN B. U. AHMED

B. K. HAZARIKA
SONJOY SARMA

MD. A. J. ATIA

ASHIF AHMED

MATIUR RAHMAN

A.K.BASFOR

SHOUMEN SENGUPTA
D.K.JAIN

MS. MALLIKA DUTTA

AJUNGLA AIER

H. B. SARMA
PRAJNAN C. DEKA

ARINDAM BARTHAKUR
M. J. DAS

PK. TALUKDAR

MS. MOHSYNA SYREEN
MS. K. M. PHUKAN

MS. J. RANI BORA
MANASH BARUAH

K.K. BHATTA

MRS. RANI DUTTA

ASLAM KHAN

PRANAB CHAKRABORTY
MS. PURABI KALITA
JAYANTA DEKA
NAVAROON NATH

MS. NIRMALI TALUKDAR
N.A. LASKAR

NAJROL HAGUE

MITHUN TALUKDAR
KANHAIYALAL GUPTA
MRS. M. GOHAIN

MRS. GITA MEDHI

B.S. BASUMATARY
N.P.DAS

DHRUBA KR. SAIKIA (Sr. Adv.)
INDRANEEL CHOWDHURY
MRS. R. S. CHOWDHURY
SUBRAT BHUYAN (1)
MRS. JYAISNA SIKDAR
MRS. M. SARMA BARUAH"
J.P.DAS

HIRALAL MAURYA
KAMALAKSHYA DAS
MS. IPSITA GOHAIN

MS. DIPASHREE SINHA
MS. NIRUPAMA BARUAH
MS. PAPIA CHAKRABORTY
HAREKRISHNA DEKA
SAJID RAHMAN

MS. APARNA AJITSARIA
G.B.DAS

DEBAJEET THAOSEN
S.K. MEDHI (1l)
BEGUMR. A. SULTANA
ALOK DEB

MS. B. CHAKRABARTTY
MS. INDRANI CHETIA
MS. ANUPAMA DEVI
SIDDHARTHA BARUAH
S.R. RAJBONGSHI

K.K. BHATTACHARYYA
MS. MANJULIKA BAROOAH
MS. MANJUSHA JHA
MD. KHORSHED ALl
ZAHANGIR HUSSAIN
S.N.DEVPUZARI
DIGANTAKR. MISRA
MD. AFTAB HUSSIAN
MRS. N. S. AHMED ISLAM
MS. G.R. MAHILARY

M.K.MODI

L.A. HAZARIKA
SHAJAHAN ALI
DHIMAN TALUKDAR

U.P. BARUAH

MS. ARUNIMA SENAPATI

MS. SUJATA CHANGKAKOTI -

A.L. MANDAL
UTPAL DAS (i)

S.K KHAITAN

MRS. V. L. SINGH
ARNAB JAN DEKA

S.K. SINGH

NIRAN BARAH

MRS.A. A. BEGUM
SONESWAR SAIKIA
J.P.CHAUHAN

DEBAJIT GOGO!
GAUTAM SOREN
AFSARUDDIN CHOUDHURY
JOGEN BORDOLO!
SUNIL KR. SINGHA

MRS. B. BHUYAN

ARUN NATH

MS. M. BORDOLO!
SADHAN KALITA
CHINMOY BHATTACHARYYA
ANUPAM CHAUDHURY
PRABAL KATAKI

SANJU GANGULY
R.K.BOTHRA

MS. NAVANITA MITRA
RAMNAKSHTRA
SIN.RAY

D.K. SARMAH

MS. ANUPAMA DASS
MISS. R. DEKA

L.K. BORAH

R.K. ADHIKARY

S.K. SHARMA

MISS. ANITA DAS

J. K. SARMA

MRS. M. CHOWDHURY
ZIAUL ALAM

MS. N. HOMCHAUDHURY
S.K. SINHA

ROMEN BARUAH
ARUPANANDA CHOWDHURY
NILADR! BHATTACHARY YA
MS. 1. KRISHNATRAIYA
MS. PAHARI SAIKIA

N. K. BARKAKATI
ASHIMKR. CHOUDHURY
MS. S. HAZARIKA
RUPJITDE

R.K.NATH

D.J.DUTTA

R.K. SARMA

DINAMANI SARMAH
PARTHA CHOUDHURY
B.P. SINHA

ROFIQUDDIN AHVEED
AISWARYYA SARMA
MS. A. BARUA

MD. NIZAMUDDIN SEIKH
DIGANTA GOGOI
SANJIB ROY

MS. KALPANA GOGOI (SARNMAH)

ANIRBAN DAS

MRS. INDRANI CHOWDHURY
ANANKR. BHUYAN

PALASH DAS

MS. BIPAAKKHI BORTHAKUR
DIPAKKR. DEY.

PARTHA P. BARUAH
AJITKR. DUTTA

MD. BAHARUL ISLAM

(4)

MD. TARIQUL ISLAM

ABU SAYED

BHASKAR BARMAN

MS. BIJOYA BAIRAGI
PABITRA S. BHATTACHARYYA
SURAJIT BHARALI B
MS. BABINA BEGUM

MS. NANDITA BHARALI
SUJITKR. GHOSH

MISS. RUPALIM DAS
PRANAB SHARMA

MISS M.M. BORAH

MS. BANTI BAISHYA
RADHA M. DAS
PADMESWAR DEKA
ANUPAM CHAKRABORTY
ANGSHUMAN BORA
RAJEEVDAS
BISWAMBHAR SHARMA
HARGOBINDA BORUAH
MS. JITUMONI SHARMA
PUTUL CH. GOSWAMI
RANJAN GOGOI

MISS. LOLITA RENGMA
MISS. BASABI DAS

MS. RUPANJALIDAS
MANISH CHOUDHURY
MISS. MARAMEE GOGOI
NABIN DEB NATH

MRS. CHAYADEVI

MS. BASHARI SEAL

MISS DEBALINA CHOUDHURY

RAGHUNATH PD. RGY
NLRMOHAMMOD SARKAR
SANTOSH JAIN A
SUNILKR. JAIN
DIPENJYOTIDUTTA

MRS. BANANI DAS
RAJESHKR. CHAYENGIA
MS.'ASHA TEWARI

MRS. R. BORO BORAH
MiSS. REKHA DEKA

MS,; N. MEDHI KALITA
MANASH GARODIA
JAKIRUL . BORBHUIYA
SUBIR BHATTACHARJEE
MS. DIPIKA BORGOHAIN
MRINALENDU CHOUDHURY
DHRUVAJYOT! PATHAK
KAUSHIK HAZARIKA

DILIP BARUAH (i)

MD. ABDUL MATLI3

RAJIB HAZARIKA
NABASHISH GOSWAMI

L~

DEBASHISH BATTACHARYA

KUMUD CH. BORO
NARENDRA NATH JHA
ANDEEP SHARMA
1S. TAMANNA BORA
IRS. FARIDA BEGUM
JEELANJAN DEKA
DEVASHIS BARUAH
M3. MEETA DEY

MS. SMRITISHREE CHAKRAVARTY

MISS. MAMANI BASAR
MISS. SANCHITARQY
MISS. ANJALI DAS
DIPAKKR. KALITA
NURUL |. CHOUDHURY
MD. A.K. HOSSAIN

MS. KAVERI MEDHI
KAUSHIK GOSWAMI
ABDURR. SHEIKH

MS. TAPASI DAS
HEMANTA KR. SARMA (1)
MISS. DIPSHIKHA DAS
RAJESHKR. BHATRA
SAGAR RAVI G.
PADMADHAR UPADHYAY
MiSS. PEACE LAHKAR
IKBAL H. SAIKIA
DIBYAJYOTI BORAH
MISS. HASINA YESMIN
MRS. JURI D. BARMAN
MISS. ASMINA BEGUM
MRS. RAKHEE B DEB
MRINMOY DUTTA

MISS. SANTANA SARMA
BIMAL SARMAH

AMBAR BARKATAKI
MISS. NIZIFA KHANAM
MS. BARNAL!I MAHANTA
MIZAZUR R. BARBHUIYA -
SANJAY ROY

IMTI LONGJEM

MISS. BIPASHA SARKAR
MISS. RINI SHARMA
SHAMIMA JAHAN
NILOUTPAL RAJKHOWA
R.K.DEV CHOUDHURY
SONITKR. SAIKIA

MISS. SEWALIKEOT

MS. MITALI MAHANTA
GAUTAMKR. SARMA
SHAHAB UD. MAZUMDAR
ABDUL MANNAF

‘
|

TUSHAR KT. RAJKUMAR
MISS. S. MADHURINEOG
MRS. RUNUMIDAS

MISS. B. MAYA CHHETRI

MD. MASUD-UR-RAHMAN HAZARIKA

TAPAN CH. DAS (1il)

ISANJAY KR. CHAKRABORTY

'MRS. D. BAISHYA (GOGOI)
{MS. ANJU AHMED
ROBINKR.DUTTA
| SHARIF UDDIN
'MRIDUL KR DAS
. MRS. CHANDANA SHOME
" RITU PARNA HAZARIKA
" ABHIJIT DAS
| MS. KANCHAN NEWAR
 HRISHIKESH DAS
' PRABINDAS
| ANKUR BHUYAN
' MRS. SHAHNAZ BEGUM

‘
 DEVAKR. DAS (Il

MS. ROUSHANARA CHOUDHURY

RABINDRA CH. PAUL
MS. M. BHATTACHARJEE
MS. NAVANITA BARUAH
UJJALKR. GOSWAMI
MRINAL KT. NATH
DURGA P. MANDAL

jl MISS. NAMITA CHOUDHURY

I
!
{

DILIPKR. JAIN

! MISS. IJUMONI THAKURIA

., ARUNDEV CHOUDHURY

I NAKULKALITA

| MS.MUNMUN B. SARMA

I MISS. RANJUMONINEWAR

MOIRANGTHEMG. SINGH

! SANDIP BHATTACHARJEE

| DEBASHISH SAIKIA

NANDAN SARKAR
SOFIQUR RAHMAN
UDAY J. SAIKIA

PANKAJ KR. DEKA
IMRAN H. LASKAR



" MS. BANASHREE GOGOI

MISS. HIRAMONI DEKA
IR CH. GOGO!
MI¥ S BIJOYA SINHA

MD.KURBANALI
SAHIDUL H. SARKAR
GAUTAM SHARMA

MISS. ADITI BHATTACJARJEE
DHRUBA BANIA

GAUTAM CHAUDHURY
SATYABRAT DEV SARMA
MRS. NIRADA SEAL
NARAYAN D. BHUYAN
KULAJITDAS

MD. ASLAM KHAN (Il)
SAMIULMUNIR

SANTANU GOSWAMI
NARAYAN SHARMA

MS. PANCHALI BRAHMA
MANISH NATH

MISS. REHNA BEGUM (i)
MS. RAJICHETRI

KISHOR KR. BHANSALI
DIBAKAR BORAH
NARESH MARKANDA
MRS. MAITREYEE BORAH
JAYANTA KR PARAJULI
BAPAN CHOWDHURY
UTPALKR. KALH!A

MS. APARAJITA SAIKIA
MRS. MEERA H. BORAH
DEBABRATA SAHA

MS. ANIMITA GOSWAMI
MS. MANOSHI SHARMA
MISS. SATYAWATEE KONWAR
MD. JAKIR H. KHAN

BIJAN KR. MAHAJAN
ABHIJIT BHATTACHARJEE ()

" ARSHAD CHAUDHURY

PRANABKR. DAS

MS. MITALEE LAHKAR
KHANINDRA LAHKAR
MS. MANJU BORDOLO!

. SUSHANTA S. BAROOAH

MS. S. HAZARIKA (BORA)
MD. ASLAM

PRANJAL DAS

MS. PANNA SHARMA

MS. MONALISA KONWAR
SANDIK. DEORI

MS. M. CHAKRABORTY
DEBOJIT SENAPATI
RAJKUMART. SINGH

MS. B. GHOSH (SEN)

MS. TASFIA HUSSAIN

MRS. MEHBOOBA BEGUM
JAI KISHAN BAJAJ

MS. JAYAT! PURKAYASTHA
MS. PAREE GOGOI

A. M. BARBHUIYA

MISS. ARJUMANDA BHANU
MS. KANGKI BORKATAKI
BINOY PATHAK
NITYANANDA UPADHYAYA
SANJIT SHIL

MS. JULIE MAHANTA

MRS. MADHABI SAIKIA
MISS.BABITARANI  DAS
SANTANU KR. DAS

MISS. DOLORINA PATHAK
SUBHRANGSUDHAR
PARAMA KUMAR GOGO!
MISS. GOPA SUTRADHAR
IKBAL AHMED

SANJIB GOGO!

ABHIJIT BHATTACHARYA (1)
SUDIPTO BHATTACHARJEE
PRAHLAD KR. BRAHMA
MS. JAGRITI RAJKUMARI
KUSH RAM BORA

MS. DEEPALI KALITA
DEEPAK BORA

DIPANKAR PD. BORAH
RAJESH KR. AGARWAL
MRS. SACHITRA BORA
SUJOY GOSWAMI*
RINKUMAHANTA
JAIDEEP PURKAYASTHA
ZAKIRUL AHSAN

MISS. RINKI BISWAS

MISS. SHABNAM CHETTRY
MISS. MANASHI CHOUDHURY
SANTANU RAJ GOGOI
MISS. SHARMILA DAS
MRS. RUPREKHA DAS

MS. ARPITA PAUL

JOY DAS

DHRUPAD KASHYAP DAS
MS. SARMISTHA BARUA
MRS. PRANITA PATHAK
MS. MOUSHUM .| DAS

MS. BULIE SARMAH

MS. NANDINI MUKHARJEE
NEERAJ ANAND
GITARTHA PATHAK
SANKAR P. BHATTACHARJEE
MD. KOHINOOR ISLAM
SYED MUSFIQUR RAHMAN
PUSPENDRA KR. MEDHI
SANJIBKR. SINGHA

MISS. NILAKSH! GOSWAMI
MISS. MANISHA SHARMA
GAUTAM RAHUL

MS. ANITA VERMA
TONGPOK PONGENER.
ANILGOHAIN

MISS. ANUJITA BORA
SANJAY KR. SINGH
SANJIB BARUAH

MISS. SOBHANA SAIKIA
MISS. MOON BARUAH
BRIJESH SHARMA

MISS. RAKHI PATHAK
RATAN CH. DAS

NABAJIT NARZARY
SAFIQUL HUSSAIN

NASIR UDDIN :
MS. N. M. BORDOLO! (BORA
PRAKASH KR. BOTHRA
BIJOY CHETIA

SUBHAJIT BANIK
SAHADEV DAS

DR K. UDDIN AHMED

MD. A. Q. AKANDA
PRADIP KR, AGARWALA
MD. FARID U. BARBHUIYA
MISS. NIYATI KALITA

MRS. SADHANA KALITA
ARUP GOSWAMI (It)

MS. ARUNDHATI BORA
MS. RITAMANI GOSWAM!
SHUROT ZAMAL SHEIKH
SUMAN CHETIA

ALAKESH DEV SARMAH
RANJIT KR. GOSWAMI
JAKIR HUSSAIN SAIKIA
BHUPEN CH. PEGU
KUNTAL SHARMA PATHAK

(5)

'DEEPAKKEJRIWAL

MISS. AMI SAIKIA

MRS. RUBI G. GOHAIN BARUAH
MISS. JOYATI PAUL

MISS. ANOWARA MAZUMDAR
MISS. MADHUSMITA BAISHYA
ABHIJIT DAS

BIJOY KR. DAS

JAHURUL ISLAM

MISS. GITUMANI DEKA

MS. HIRANYAMAYEE BARUA
MD. JEHIRUL . AHMED

MS. PRTIBHA DEKA

MRS. S. BORPATRA GOHAIN
MRS. MANASI DAS

SYED S. FAROOQUE
PARANGAM N. GOSWAMI
ANOWAR HUSSAIN

ADITYA HAZARIKA
SHIMANTANEOG!

RUPAK DHAR

TAPAS DHAR

RAJA JCY PHOOKAN
MANOJ KR. SHARMA
ROUSHAN LAL

MD. ROFIQUL ALOM

MISS. PRANATI DAS

RATUL DAS

MISS. BAGMITA SARMA
MISS. P.R. MAHANTA
SANTANU BORTHAKUR
MISS. MITALI BHUYAN

MISS. SABINA YASMIN
KISHORE KR. HAZARIKA
MOYNUL H. CHOUDHURY (2)
JONAB ALI AHMED
BHASKAR NATH

ALIN SARMA

KULA PD. GOGOI

H. M. A. MANNAN LASKAR
BIBHASH PATHAK

MD. JYOTSHNA ALI
JITUBORAH

MISS BABITA DAS

MISS RUNMANI DEKA

MISS MURCHANA SARMA
ASHOK KR. BORA

RANJAN KR. BHARALI
BIJAY KRISHNA SEN

MISS MEDHA LILA GOPE

DR N.G. GOSWAMI
KASHEM BHUYAN

MISS LIYANA RAHMAN

M. U. MONDAL

MISS PARUL DAS
JAYABRATA SINHA

MISS BIJAYA HAZARIKA
MISS SUMITA CHOUDHURY
DEBAJIT BARUAH

MISS DIPANJANA NANDI
ABDUL KASHIM TALUKDAR
BIKASH SARAF

MS. AMVALIKA MEDHI
BABUL KUMAR DAIMARI
MISS IVALINA DEKA

SANJIB GOSWAMI
SABYASACH! P. CHOUDHURY
DEBA KUMAR BORDOLOI
MANINDRA CHANDRA DAS
MUL HOQUE AHMED

BATU KRISHNA BORAH
MISS BANDITA DEY

MISS JULI GOGOI

MS.V. N. LASKAR

MISS RANJITA VERMA \\'
HARINARAYAN SARMA

MISS DIPANJALI DEKA

MD. ALAM GEER

NURISLAM

BABUL DEKA

AJOY KR. PHUKAN

ATAL TEWARI

MISS WAHEEDA REHMAN

N. UNNIK. NAIR

NABADIP BAROOAH

J.A. HASSAN

MISS SANGEETA SARKAR
ANJAN KR. DAS

MISS JAYA CHANDA
NITESHBHATRA

MISS DOROTHY ROY

MS. ARPANA BORAH PHUKAN
MISS LIPIKA TALUKDAR

MISS MEGHAL! DEHINGIA

MISS RIMLY BARUAH

MS. BIPASHA DAS

MS. PRANITA DAS
ABHIJEETKR. BARUAH -
SULTAN AHMED

MISS BARNALI BARUAH

MRS. M. MAZUMDER DEB
MS. PANKAJA UPADHYAY
THANESWAR SARMA

ASHIM TALUKDAR

ABID AL

MS. SIMA GUPTA

D. N. BHATTACHARYYA

MISS SUDAKSHINA KHANIKAR
ASHIMANTA GOSWAMI

ANIL SHARMA BHATRA
K.R.PATGIRI

DEBENDRA SAHARIA

RAJIB SARMA

MUSTAFA JAMAL QUADIR
MISS MANASKANTA BARUAH
MISS KAVITA K. JAIN

TAPAN RANJAN DAS

TRIDIB KALITA

MS. MAMONI ROY

SAIDUL ISLAM

MS. SHAMIMA BEGUM
DIPANKAR BAGCH!

SHYAMAL AICH

MS. KANIKA SINGHA
JAGADISH CH. GOGOI

MISS SWARNALI S. CHOUDHURY
HARIBRATA CHANDA

MUKUT CH. BHATTA

SUJITKR. ROY

RAJU GOSWAMI

NANI G. KUNDU

SHEKHAR CHAKRABORTY
OM P. AGARWAL
RANABRATA BANERJEE.

MS. SUMITRA SARMA

MRS. BANDANA DEKA

TARUN BORA

MOTI RAJ ADHIKARI

MISS SABBINA YASMIN
BISWAJIT BURAGOHAIN

MRS. BOBY G. BURAGOHAIN
MISS SANGEETA BURAGOHAIN
NEEL KAMAL DEV NATH -
MISS DIPANNITA CHAKRABORTY
NAZMUL I. MAZARBHUIYA
PRASANTA HAZARIKA
MS. NAZNEEN AHMED
RIYAJUDDIN ANSARI



3

Lid
£

SOURAV SHARMA

MS. SIMA RANI DEY

MS. SWARNALATA GOSWAMI

MAINUL H. BARBHUYAN

MUKTI RAM LASKAR

MISS BINITA BARUAH

RAFICUL ISLAM (i)

MISS KAMALA SINGHA

MISS ANUPAMA ROY

BISWAJIT CHAKRABORTY

MD. RAFIKUL ISLAM (i)

BINODAN TALUKDAR )

MISS MINERVA BARTHAKUR

MISS NITU HAWELIA

RAHUL BEZBARUAH

ABU NASERUDDIN AHMED

SUMIT DAS

SANACHOWBA SINGHA

YUNUSHAHMED

{AISS RITA DEVI

N. ANIX SINGH

BANDAN KR. KAR

BIKRAM MALAKAR

LALIT KR. MINDA

MD.FAJLEY K.R. AHVED

AMZAD HUSSAIN

PHANINDRA KALITA

JITEN PAYENG

MS. KABERI DEKA

PRADIP KR. KALITA (1)

SANTANU BORA

KARABI KALITA

MISS MANIKA CHOUDHURY

MISS RUMA DAS

RAFIQUL ISLAM (iV}

MASTER SHELIM

MRS. SUNIT! KALITA

MD. NEKIBUDDIN AHMED

RAJIB BORPUJARI

DIGANTA BARMAN

SAMIR DA

ABDUL HASHEM KHANDAKER

Received from the executant,
satisfied and accepted

Advocate

DR TILOK DASGUPTA
ASHIM KUAMR BARUAH
SANJAY SINGH
PRATIMKR. CHAKRABORTY
MOHD. INAMUDDIN
NEELOTPAL DEKA

MS. RUBINA SULTANA
PARSWAJYOTI DAS NAIR
MS. AYESHA SIDDIKA
MS. BHARATI MUKHERJEE
MS. MALABIKA P. GOGO!
SRAVAN KR. TALUKDAR
HIFZUL }. CHOUDHURY
SUSHANTADAS .

AMIT JALLAN

ISTIAQUE ALAM

RAJIB CHAKRAVORTY
LASHMIN. DIHINGIA

- RAKESHDUBEY

DEVJYOTI CHOUDHURY
PRIYANKU SUND!
SUBRATA NATH (1)

MISS GITY KALITA
ROSHAN MALOO (JAIN)
MS.ONTIMA SHARMA
TAPAN ROY

MOINUL HOQUE ANSARY
MD. RAHMAT AL (It)
MISS MARY GOGOI
IDRISH CHOUDHURY

MS. MINAKSHI BHATTACHARJEE
JYOTIRMOY PATOWARY
SHEELADITYA
MADHURYA MAHANTA
MISS SHEHNAZ RASUL .
RASIDUL HUSSAIN

MISS ANJANA SINGHA
MD. ABUBAKKAR SIDDIQUE
ABDUL AWAL.
SOHELALIM

JAHID M. A. CHOUDHURY
MISS JULFIYA BEGUM

mel/us in the case

And Accepted'

Advocate

(6)

MD. HOSNUL HOQUE
TRIDIB BAIDYA

SANTANU KR. SARKAR
PRASANTA S. DEKA

MS. BINITA SWARGIARY
MISS SNIGDHA DAS
ATANU GANGULY
BHARGAV SARMA
TALAT H. HAZARIKA
DIPAYAN DUTTA
GHANASHYAM DAS
NAYANJYOTIMEDHI

MS. MOON MOON LASKAR
DILIPDEY

MANOJ KR. SARMA

MRS. JENNIFER ZAMAN
GURVINDER SINGH SODH
MD. GIASH UDDIN

MS. JULIANA RAHMAN
MUSTAKIM RAHMAN
PRANJAL BORTHAKUR
BIPUL KR. DAS

ASHOK KR. BORAH (2)
MISS PALLAVI TALUKDAR
INDRAJEET SHARMA
SUKUMAR SARMA
NAYAN JT. SARMA

RITU BARNA DEKA

MS. MOMITA BARAH
MISS LIPIKA DEV!
RITURAJ BISWAS

MISS SEEMA CHAKRAVORTY

SATYAJITKR. SHARMAH
THAKUR

DR MATIUR RAHMAN

MRS. P. DUTTA BUJARBARUAH
AMAL KALITA

MS. MANJU AGARWALA
MOBARAQUE HUSSAIN
PURBADRIBANERJEE

MRS. C. BARUAH TALUKDAR
ZAKIR HUSSAIN

........................... will lead

Advocate b}/‘é&’w

And Accei)te-d

MAZHRUL ISLAM
MRICULKR.BORAH =
MRS, NANDITA NATH ’
MISS KALPANA TALUKDAR =
BHUPEN KUMAR
MS. MITALI GOGOI
MISS RULI BARUAH
DIGBIJOY MANDAL
SANTANU PARASHAR
MS. MRINALEE BHUYAN
SWAPAN KUMAR DAS
MS. ALPANA SAIKIA
MISS NASHREEN AHMED
MIS5S NILAKSHI BARMAN
SAIKHMD. A. PAHLAVI .
SHAH NEWAJ AHVED
MRS. ABHINANDITA CHAKRABARTY
MRS. NIBEDITA SARMAH
MANASHI HALOI
MISS SUSMITA KANUNGOE
MS. TEENA SHARMA
MS, MANISHA SARMAH
MISS BIJU RANI KALITA
MISS BARASHA DAS
SAVUDRAGUPTA DUTTA
MISS KABITA GOSWAMI
RAJEEBKALITA
TRIDEEP BARUAH
MS. AFSANA IRFAN ‘
MRS. DIKSHA H. BAROOWA
MS. TRIPTIPATOWARY
KRISHNA KT. DAS
NAYAN MONI HAZARIKA
ZAKIR HUSSAIN (i)
ABDUS SABUR AKAND
MRS. SABINA YESMIN (1)
MRIDUL MAHANTA
MRS. SONGITA MAHANTA
ABDULGONI
TILAK RANJAN SARMA
| .
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| Advocate

; And Accepted

Advoc::ate
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